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THE DEPUTY CHAIRMAN: The
House is adjourned for lunch till 2.30
P.M. .

The House then adjourned
for lunch at thirty-four minu-
tes past one of the clock.

The House reassembled after lunch
et thirty-six minutes past two of the
clock.

[The Vice-Chairman (Shri Jagesh
Desai) in the Chair.]

MESSAGE FROM THE LOK SABHA

The finance Bill, 1989

SECRETARY-GENERAL: Sir, 1 beg
to report to the House the following
message received from the Lok Sabha,
signed by the Secretary-General of
the Lok Sabha;

"In accordance with the provi-
sions of rule 99 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to en-
close the Finance Bill, 1989, as pas-
sed by Lok Sabha at its sitting held
on the 2nd May. 19809.

The Speaker hag certified that this
Bill is a Money Bill within the mean-
ing of article 110 of the Constitu-
tion of India." "

Sir, I lay a copy of the Bill on the
Table of the House.

APPROPRIATION (NO. 2) BILL,

1989—C.nod.

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI): We now take up the
Appropriation (No. 2) Bill, 1989. Shri
Rameshwar Thakur. Now, there are
11 Memers to speak. The time allot-
ted is four hours. I would request hon.
Members not t,. take more than the
time allotted to them.

R e s (faErz)
MAAra FeparenA giey, § fafadnr
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v 3 fagys 1989 W wmgA
=T § )\ wyw fafmin fadas @
MBI 24 @ 4 W 72 FAO3
53 #9 i 51 fafrw ngf &
wmur fear aur § 9y fp Faelig
T 1989-90 F Tra fwd gift
uw §1 = fdas & fom & o
srow ¥ & gard g AR A aw
s w@ea € TN mzF N ayw
@ R Ay § Ty ag waww
g fs o gmd 70 qw 3% ary
g AKX § aonT & wyl W
wrﬂ‘ﬁ’gﬂ ¢ #%T ag e
@ PR aifge. a® ufer gvh
wfgg, sa¥ few DA =fex 1w
W xa # ga g fx5 os afcs
WaE AT & oW F ) ag
®¥ 8N {5 72 gz @ aifs.
Y qrg § WYX €7 gz *
T Aw & fawnd g1 €Y gy A
& aval ¥owmw @ Al weie
v 4 39 a0 W W wEd
v fg fred 42 2§t ¥ vy v
T ¥ fway ot 93717 F famty =1
®R A gur ) grend §o § s
maewimmu_ﬂqrimg}
wft 3 ) ug a7 facgw § wof
A dgr W s fafw § oA
a3 3fva 7l % aew @ wfwet
W g ¥ owmm g R
¥ ¥B gaw W7 zifna §
fedr & dadm wmst # g
A9z Teqy w3 0 ogATt AT A
fewr 2, gmr¥ ®oE w1 mEg @ Wl
g xaE F fafew ggiv & W
fad & § fomd 2w an faerw, SR
ag 9 51 &, I §1 8, |y
fama g1 A TE @0 femdf
&, w8 & fawry & foy Iafwe
srwiw fer ok § W v gR
afad ®q R TaAr 00 | ¥ WA
fg faow 42 ast & o1 s 76
g7 w0 gy § a7 § gwid vl
off gt e d w ww WA T
agr ? g¥ ag witst mY WD
9rfge | g oar &% @ g¥ wr§
gfamr aff f =<l | dfer aFgR
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[ v 3rge]

ww AgE F IqA T g 7%
NAMH! wT GTITH T g |
gyaq gEasim @Al ¥ @4 gw
geq dEadia Qigd & wfw @
7§ Wi fagra g WRT €W
§0 fwfaud &7 waIw qar §W ¥
Tar W B qEAEI FioMT & EF
w5 150 fafaus =@ vare W @
av § "X s | aafy frew
%1 gl # ol qiTa § fs 1986-87
1T 1987-88 ¥ W ¥ aga «AF
qr # 216 o€l § wawT Yare
ot atwa =f fagid fged o qar qr
Ay AT N g gt T a9 §
Wit 1988-89 ® W S gwl
w ant & 166 fafaus & wArm
der gwt W e gfw S e
R AN TAINY WIF0 F WG #F
175 fafergs =7 w1 § 3w 9a@ =0
wa agn | A W wy e
wfgy f& wavi $a1F f&a @
QTR ¥ HH B GV w &Gl |0
sagar & wt ¥ oflv gEwr e
wyis g Um W1 wfdm ¥ A
ﬂ.m%ﬁﬂ'lﬁﬁﬁﬂé’fﬂﬂl
7a AreaT H AwIT G o1 el

| wafag 7g wgm f5 1 adw

w1f 14 T g @ ag fawga
gugm ag 7, aafaE g e
ag A faadr o IURT Sgr 1951
# 1700 UW.¥(, Q7 43 S T
®T 1987-88 H 54247 UHo Ate

a1 | w9 4y ag fy fase &1

IO E q§7 agsfwq g § g
g w§ 9vd & fw fogs weasq
gw ¥ fawht afe g€ & 2w &
gatgaw! &1 T ¥ @y g

g T § WTED T@T AT MACGEAT

t) gopix @d ¥ W € g4 Tl
AW ey § fg T wfew afe ¢
% HAMpa & AfET IO GHTE TE
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g way ¥ fesslt wgsh ® )
T wE g g ¥ wEr WX
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¥t ¥ 7 %1 g & o ogm
qaw fa avaey g€ § W O A
g% ¢ fe foa® faatawm@ 3w wig-
Tig & § G gL &F A @y §
Sl Bm wUWn SH gmy AR
B ¥ oA g WINE gy § 9
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el Bwr A @Y Al ¥ =€ wwAl
# ot gw wrl § T o€ wmwaAt H
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B IAMT F1 famr ¥ gard awas
agt g€ & wie wavy &7 fgor W
@ awwr g€ 81 S o e
g St ardr I wHET § Y eq
AW § TF A FT SlewlgT A
g 4 fge a1 g% T a7 T @ &)
qgdt WAl ¥ wigal AT TF A9
g Tgn fafew w417 F mIgrd
fodr o &) ug aw T 9% @ wr
9 ITRT FA g g ¥War fzar
wal & fand 5 o =fas @ «fig
Al fasie T g9 1 550 W@ #0
a1 gfegd  wifgd,  wignem S
ghaad § ETHRTET (1 § o
At H v § e fawy fw
gm¥ wEl & arr wfaw ¥ wfaw
G T A% Wi BIZ TR AiEl
¥ d51d @ & | ug @Al & gy |
Wil vad gw wraa § (@ gATe sy
AT q'aTEw SyraT § 1 gWE @rdl
Mt # Qe 71 gfaer_aga
g AR gargw W EARA W G F)
WaFa S0t ArEl AVHT W
AT H o ge ¥ 1 eI AW H AL 7
ghii, F< Fai WR BIE TG
¥ agy @ gear § Alg & gUE |
Afws wg g g ww Al qwr
gy fe zaw a¥qw & ww ¥
an ¥ @ fawm HEar ¥ oo gal
qF Tt g7 A Il f sirawraT
waw il A WS & sravdwar
¥ 1 gad oY EATT gEISAle T W
wew & | fow gfe ¥gad 1950-
51 % ww fyar a1, &=a o afeww
YT gewedferr AT aeeafew aa
# wfawr 4, w9 IF@ g 211
&\ w7 3@ fgT &7 ¥, fafwe
aal ¥ wrEawfww gfawsm & A
IR AR FT & AT SAE qGEH!
T %w g & 58 MR F4w &
nfa® ®quT TAH AT EET & 1 /S
genr ¥ % SR AL @ E
¥ 3@ &7 ST gAY mTavATaT @

wE gz @) & &), We s g ar
GRS I S
TWEIET FIF TAw T ¥ gAML
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agsiiae afaemi & aga wfaw ao
F1E  91T ST B fowdr @ wwa
218 3 FUE FT TA1H1 77 gal F 1
Tg OF Famy F1 awd g | afgwEw
TE WA® [EHT W@ & Wi Ted
@& @A ¥ fp afaw faex
e FY eorey  @war ¥ afa
g =ifge | forgdt  wTew ewar
g W% gW TU S9gwr A# W
W®E 139 gwar IrEH agmrAET)
safedt feargsion gmr  agAr
w1fgq ¢ T @9 & arg g S
W #TF F1 SwE) oz 6k
et g sfE s s g Amer A%
R qgaT «1fgw | ag &\ &fEw S
w1 goT & su¥ fau & fy e
FOE Fur ¥ 42 ¥ ¥ ar &
m*ﬁrﬁa il fﬂ:g’f M fwyerT
a7 ¥fgg 3@ Hagar Iqged
AT ey @l f

T awg & &, AT WX G wE
W Sy GrEAT, AT WO, ST,
9Z F wfsgazql a9T AR FI9-
arel  HHET & qq FoAAT E
g fawal & & a8 waar =@ BN
fo =1 93 wfawmy gAY TwWRW AT
M & @S g, 9 agd Fgr Al
& 47 FUT A gwT AW 99-
ol @ww ¥ wE A oar W
o 3 M@ 20FATT FIIT A AN
qaw dREdir Tsel § &, a1 g
AT &7 93 i@z W F AT
¥ wmT § AR gy Wi wAIa
¥ gw faReY ¥ gE%  wgmar &
@ FSMrw 9 qw § wEwaEe |
A FIW T AT AT 9T 2 |
gRTY 9TH HAWT AW w1 24 faww
g7 £ 7% W& fqq o® T
aE TR ' awm g ) A
fr &t 17 g9 FUg FT ARATA
TEH § A WTT AT |
et ® wfgw v o oawar &0
gw gy § fw gEd &SIl 9%
AR &1 & oWy, fv dw
et aqrer, gfeed) qugAra o feRE

El
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a gF F, AN WA TATAT I

AT W FATU @Y 54 AT FI
T ¢AH TFsad fwar aur ——az
B | AET aw GTAS &@F FT qATH
g miaw 291 {6 39 ad &0 g9z ¥,
Ak - A&y ¥ FAY  mrAwIwar
afga g, 1 USTa qiEw o=
TFER A WgE faor & g
gfmd & W aga ufuw afz of
F11 raw fUzy ad & wEe &
FF AT qAT E | FIT aB Almwe
1 garw 2 Ramdt & 0 ar
wET 437 21 W WA § ST 1100
FUF 1984-85 ¥ 41 ag a3t 5
BT FUT H ufa®w 1989-90 FH
o B AT g frata wEd
g oa g7 #fw & agrar Far ey
g gark &t (B § 3w amw
A § @I W, FiEAree @At o
HgWEAT AT maAwmE § v 3q
AT 9T WA FFT AqT, WF  Hawy
Fagr & mgd faw el aed
ff 7g a9 & @ & odr A
fag #37 &7 & & 3 2 faa
war &1 F S oAt adl g Wi o
g7 WAT AN gy ¥ Ta W wgrmar
gw 3 ¥ whemmac & fofagt &
gIzi, SA% HET H wWAY &%k, v
& W FE alFr B wwar &
fr feadl &t =w wor § wam
wieargay &%, =g M 1 foa
fom af 1 &g a3 wgrar afge
i wigw &% foa axd 2, o7 %
fasre mwar =nfgo

gn Wl ug wtwe. & fF oemiR
1Y &7 wanzad gal, 48 3w F,
dfpr 7z wmt fama =7 afefegfy 2,
uel 9T & Am &) W Fw ¥ ooy
g _Fgl wrzr &, WO S @w &
arFe w2, ar S gW s
-7E A F mwarta §F @Al @i,
#fwa & Tam wgm fx awE @
q12T 10 NiAma F waT & gEr
sfwlfoe wrEdfar <& & 1
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THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI); Mr, Thakur, five

minutes more.

A1 UHEER  smT: 198485
# 4,484 AT A2 91, aF A agv
232 g 10 wigwma St Srew
HFE F WA &, 2T A Faw
10 9fqmT & wig? §, 9 saeivty
gl ¥ adll sfag fades
& @ afz 10 wfgwa mwwr wea
& @ 3 gar wer wd g fomay
B A% A& wT mEy W fHR

- wfywfag sdaracar ¥ wwf ar

feqwfanr gwmM & #ic wzf &=
A 3w o fafwm &8 % agww

CEAT {Igy £, agh % gwhr whuw

¥ afas amg smET o9 A
ZAH S 10 lawy w0 9w &, Saw
gw mfaw a8 At |

a7 g Fmw w fr g
HIETTE & S ot 3w &, 9 il &
wWiTg & &, W g Fwar I oA,
g A g, g, 4 =t 8
T gEATAT R, AtgT ¥ S YEW
fermr &, Sa¥ som & gwrer fegmm

Foaw wwg # Afeargme faw @, wg

W % aEAr & o ozwomz ¥
et ST g 2, ag fedt few
gzl U8 8, a &1 TR AvAd

‘f& memelr zed ¥ ogmTT wTM

war #osyEr wNET g, qead

ot T cufo A ¥ owf gg g,

90 WA F A gAA wvar fear g,
ag weq wWl § gy feafy sed
% wv-gw wmaay £ 9 ogaw azq
SATET AFUGE F1-qTA Ad 21

| mrAwmAT T oAy A g, we
qet & ¥ & wgw, f-fia gEe #
ERE R G

¥ gEq § g awag @ fw

C A gy aF g, gaw fagay ey
&Y ST g, qg AT wrY wnfge @i
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g faaia smewre g fw wgt gw wda
1 wfgw ¥ ufaw wag w@T 9wy
g ar agl grams @ {9 gaR &d
& St gfy ¥, 9% W oar FIWY
g =gy #1X ot & Rt #k
I I AE W ¥ I gw WA
win & 198 9-90 # fygar gamk
g9z F1 yragT &, A" 5 wigwa
as ¥ aqr # S arfge )

ZaLl qre g & far oo faare
¥ fag ot w0 § a0 weT AT §,
g s #AT S &Y qad AT 0gq
g (1 faed g9 £ 28
4T ¥ AT FAT qgw H S wargw
qiser & fagg & a9 S 3-
SATET TASAT FIGAT off 8, Tg wI
a7 § uF FEIR FH O uw
T & #4Y 2100 FOF T FT
Frag 1

o guae fawgt (fETT) s
FIAr g, FUTMT A1FaT 78 8 |

it Trive s o, § QR

Agt, VMR AT 7% W) TG

FATMT | T & WY R
A AT §-F a5 aT &%
®r 4 | ¥ F1 T I A
arT g |

gt ag garr gear g foraw
fe weiw durag H wEE gER ¥
TF W OWIT A% FT  wEgE fear
qrgr *F AT & WIT HR W)
w7 AR SrEIE arg a§r garaa
* gz mia § oowr BB ogw 9%
qY F GET AW F | TH WHW W
g8 daraat @R 9%, fawwr 5 o
Yiqwa 74T WG AT 3 ara) &,
§ mwmar § B AT o W twy q€r
Qe 1 glfamr sav #7&
NI gt aF off T 97 @
g fou gw s &1 §17 wEm
Wt St Fy qurd W ¥

arg & Atg  swEr ag -
W Tma v § ok qEAR AT
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I A TN qW ] AR,
GHTAT OF ¥ OO-9d, SEH g9
Fnar &1 SH gH 7 T 4g & fw
T gRIX W &, ¥Ew wOw a4,

‘Fga gwmad F AR @, ot gEie

w2, afa’® wae foest w=d
qamma § @R are W-giry game
ArgdY 8T gamg # St &/ @ £
Al afz gn Tad AN aT, IAET
gracgae 1T a1 g9 ¥9 W H7
nfas aFagr § T axy § o€

@ wfw amz ¥ ddemd @
B W N g g9 g ogfe

AT AT ARE o ‘& waedl aw
¥ gmnr oft gn & &@Ed ) dra,
¥ gwra ag g f5 o gudr wrgAl-
fogsr wwdtzqma d%a @m @iv ¥

- fafow gt 7 ww w7 TE § gr

qga & augdm Fm g §, afew
qIT Bq § UF Q@ 9T I A
T wifgr f& drear # S gud
Aifaag tavia femr § f5 ot @al
# ST 314 g, 78 |@gfaa fasre gar
=fer | gn 2wd E fr 3w ofa 08
g %wsr’rarq@r% o\t g% gt &
Oy fost a1 der & Towa1 oy faane
AgT guT &1 Y AW e g
TT TEE FEE W |IW 4 &
qatas & wig faad fa sov R
#1 qdf feear, @we, fagre,. s@a
R nEa 791 gatew & 99 B2 6
St wig & § AT wy § W 3@
gat wig @ § foad 5o feeh ol
«" foe¥ gu &, o gw wnmy § f&

- Ug WA EEr H A 1O

AT AFAT AT Fw F oA
garar & § dfaT qed e ¥ ¥
afasfoq q@a & faamr famrg adf
gar &, sel aETeq giand afew
agi @y g w@et Tewid &1 am,
fawel a1 F1W, WAFEWA FT W,
¥l &1 Fw FAar agt gar & fagar
f& @ =ifgo s S sEREd
gfaard § & aga SART R IqT
7€ § fome) wrg ag wf § S Oedl
¥ w7 g% zas fac fama sawe
qgt fear wrgwm, smew qg fsar

arom @ ¥ Ga wfwsfew [ @
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gw ag =wga fr @y 3w &
F1 Q19 YT ¥ AOAMT FAGT FX ORI
737, 39 I F faq o faan
grasT 84 FSA1 F Hwanag FIAT
QTFLTF T |

ol mY & 99, § W W
Y FIE ATT NIFAT § WIT O WA
% 9% 37 § 97 9T gW € W
Y MTF FAr wrfge e ot =l
¥, o fr g¥ 3T weEr Siige, agEw
@ fad T ¥, am & ary - f

e F IT TWAT FY T AL q9T A9
aw ag Frfew &% B g Ar
arg foT & f?ﬁ! AN A@ W AT

7§ & WY gnrr“r o Arw gHIE wd-
w7 & HACT AT § I A A1
AT HY 511 ATRIT FT qF, AFAIHT
T AF WIT IAR AW AT @V AAA
# gzmar fae aF, zaw faq gx
wacAvier EAr Wifgm |

Tl wel ¥ arg, wa & qm
o s ®1 a9dT HIGT F | AR

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI): Mr. Jaswant Singh.
You have only e'ght minutes, but you
can speak up to ten minutes,

SHRI JASWANT SINGH (Rajas-
than): As usual you have started me
with so much encouragement. I am
grateful to you for it. I am also
grateful to my other colleagues who
have allowed ,, to break th, queue.

The Appropriation Bill normally
comes, 1, this entire process of Budget,
making, at a stage which i consider
to be a stage of Parliamentary fatigue.
. The present attendance in the House
iy a reflection of that Parliamentary
fatigue. Nevertheless, it is a, essential
step and it iy a step which we must
go through. But it is. also a measure
of the declining relevance, a, it were,
of legislative control over the financial
performance or financial planning of
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the Government that we find that the
entire Budgetary exercise, which is

one of the principal legislative rights,
stands today so considerably diminish-
ed as a Parliamentary activity of im-
portance. To me, personally, that is
one more, depressing aspect’ of our
Budget session. But that is a much
bigger question. I will revert to it in
a minute as you started by saying that
I have only ten minutes.

By itself the Appropriation Bill is
an exercise to authorise th, Govern-
ment to take certain sums from and
out of the Consolidated Fund f°r the
year' 1989-90 for payment and for ap-
propriation. Sir, there are some un-
usual features of  thi Budge.
3.00 P.M,tary exercise of 1989-90 and
in the overall aspect of the
declining  parliamentary or legisla-
tive scrutiny of th, budgetary res-
ponsibility, these two aspects, in the
current year are particularly note-
worthy. I am given to understand that
some of the colleagues who spoke ear-
lier have, perhaps, drawn attention to
it but I cannot with any degree of
reassuranc, remark upon the fact that
the other place discussed only two
Ministries in detail. I would stand cor-
rted, Sir, if it g ere three. But out
of a total; I believe, of the bureau-
cratic profusion of Ministries, if the
Parliament as such is able to engage it-
self in an examination; detailed exa-
nrnation, of the Demands for Grants,
of only three Ministries, I do not think
that the message contained in' that
failure is a message of reassurance.

Secondly, Sir, 1 must with very
great concern observe—and my friend,
eminent senior colleague Raja Saheb
is here, perhaps, he could correct me
on this fact—I do not believe that in
the last 40 years never ha; the Parlia-
ment failed to discuss the demands
for Grants of th, Ministry of Defence.
And yet, this is the first time ever
that this Parliament as constituted has
not, to my mind, fulfilled its responsi-
bility, indeed, its obligation, a, the
guardian of the funds of the country,
as the original fountain-head 'which,
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in fact, sanction this spending of
those funds; for it to have failed even
to discuss in detail the Demands for
Grants of the Ministry of Defence; for
the first tim, ever i, 40 years is, to
my mind, a very signal failure. When
we discuss this particular Appropria-
tion Bill which in essence, even in
normal circumstance; is a proforma
exercise, I cannot refrain from obser-
ving on these larger failures.

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI): But in our House
we had discussed on working of the
Defence Ministry.

SHRI JASWANT SINGH; I always
bow to your superior wisdom and
knowledge. The working of an, Minis-
try taken up by this Hous. has alto-
gether a different context. When I
refer to the present failure it is to
neither of the two Houses taking up
Ministry of Defence, or the detailed
Demands for Grants of that Ministry—
our House is not discussing it, the
other has not, and this has happened
for the first time in the 40 years—I
think it is not a development, it is
not a, incident which I can let pass
without comment because it is a deep-
ly disturbing development. It is nor-
mal under such circumstances I will
be coming back to th, Ministry of
Defence—40 speak a bit about and
make some comments o, the budget
as such. Now, I won't go into all the
general observation about the budget
because the debate has already taken
place, and I am sure the Minister of
State is weary now of hearing all the
comments over and over agian in the
other_ place, as als, here. Of course,
there'is only thig much that one can
be original about, otherwise all this
tends to be repetitious. Nevertheless
ther, is a, aspect, because this is an
Appropriation Bill, of expenditure
which i deeply worrying .us. In 1989-
90, I could be.wrong, the Government
expenditure will be increasing by 8 per
cent over the previous year and it will
go up to something in excess of Rs
82,0t)0 crores. How, the budget papers
that we hav, been given by the Gov-
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ernment itself say about the total lia-
bility—the phrase We use normally la
"total liability of the Government of
India" which means even I, Govern-
ment of Indift is a changing entity
But the people shall remain, Parlia-
ment shall remain. Therefore, if there
is a liability created and if it is called
the liability of th, Government of
India,. it is not the personal liability
of the hon. Minister of State. It iy your
liability and my liability. It is a liabi-
lity of generations of Indians which
include not only the national debt
but also the liability to repay the
amounts due on account of provident
fund, small saving's and the like. It
would increase by 13.7 per cent to a
sum in excess of Rs. 2,60,000 crores and
here 1T would be very happy if my
esteemed colleague and eminent consti-
tutionalist like Ram Jethmalani would
correct me, which brings m, to article
292 of the Constitution of India. Arti-
cle 292, to my understanding enables
the Parliament to prescribe, by law,
the limits  within which the executive
can borrow and I think th, time has
come when We have to very seriously
think about invoking article 292 be-
cause thi; excessive expenditure, this
kind of national debt, public borrow-
ing t6 which the previous speaker re-
ferred, ha, acquired such staggering
heights, such staggering dimensions
that I fail t, understand how we are
going to free ourselves of it. I have
had occasion to mention it and I feel
that I mentioned it to the present
Foreign Secretary at a function which
we join% attended to me personally,
a sum like Bs. 2,60,000 crores, I can-
not conceptualise. I do not know what
it means. It is quite often said, if I
have a debt of Rs. 10,000, then I have
a problem. But if th, bank owes me
Rs. 10,-000 crores, then the bank haf

a problem. In similar terms, even
though I cannot conceptualise this
large sum of Rs. 2,60,600 crores, it is
a very large sum of money and unless
we start looking at it ofresh unless
we start thinking in terms of the con-
stitutional provisions of article 292, J
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think, perhaps in this overall aspect of | legislature are certainly not peform-
Parliamentary  scrutiny over the ac- ing our functions and it is exemplified

counts of the country, we would be
failing in our duty. Sir, I would now

refer to what I started by saying—I
have two more minutes, Sir—this
myth of Parliamentary and legislative
control—I started by saying that this
Appropriation Bill comes at a certain
stage and the entir, legislative exer-

cise of enabling the nation to spend a
certain sum of money. Walter Bagehot,
a great Constitutionalist, many years
ago, in he early part of the-century,
in fact, reflected upon this when he
said, "that the real legislation as such "
is never the function of the Parlia-
ment. It is always the bureaucracy
which is producing a piece of law and

the body of Parliament is merely a
post-fficto  sanctioning and  stamping
authority." It has become particularly
worrisome when the collectivity of
Parliament, particularly the majority
party stops applying its mind to the

responsible function of Ilegislation. In
any case, it always will have to be
the majority party which has to hring
forward a legislation and if within
that majority, the function is handed
over to the bureaucracy and
th, bureacracy produces a
pieces of paper as the law that Par-
liament has to pass and thereafter the
majority does not even apply its mind
to it, leave alone us in the minority,
then i think, thi; sole function of
Parliamentary scrutiny, this sole
function indeed of legislature as such
gets totally defeated.

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI): That means the
Finance Minister has no role to play.

SHRI JASWANT- SINGH; Sir, I do,
with all the deference to th. superior
wisdom of the Chair, put it to you
that even the budgetary exercise is
given a political tint by any govern-
ment and is an electoral stunt, parti-
cularly in an election year. Most of
the legislative activity, inclusive of
the Budget and the formulation and
compilation of figures, is not a par-
liamentary activity. It is entirely

by the fact that the number of days
we discuss is only two Or three and
we are only going through a profor-
ma exercise.

I will take only a minute or two
to. talk about defence. It is a very
big subject. I could not but talk about
it because I came across a very provo-
cative reminder from the past. It is
almost tw, years old. In the Budget,
Session of 1987, I had occasion to talk
and express my concern about the
expanding defence expenditure and
had then spoken of the need to re-s
examine some of the verities on ,hich
we were basing our defence expendi-
ture. The Right Hon. the Prime
Minister, on that occasion, spoke words
to the effect—indeed thi; iy a quota-
tion, but not th, full quotation:—

"Anyone suggesting a cut in de-
fence-spending or a cut-back in u’
defence forces, is being antinational
and sabotaging the very integrity
and independence of thi, nation."

They were words t, th, effect that
not only must you not suggest it but
you must not even think on those
line; because if you think On those
lines, then you are not "thinking as
Indians, not thinking as friends of
India; you are thinking as enemies of
India." This was the comment made
then. It became a matter of quite an
interesting editorial debate in various
journals then. Indeed, I wag also
asked. "How have you suddenly be-
come an enemy of India?" I am
therefore struck all the more by the
bitter irony of the fact that the Budget
Estimate has had a token-cut of about
Rs. 200 orores. What is the token-cut

in real terms? If you take
into account th, inflationary as-
pect, the decline in rupee-
term, then it will amount to almost

Rs. 2000 crores. No explanation has
come forward from the Government
as to why this cut has taken place ex-
cept that the other day, when the
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hon. the Foreign Minister, Mr. Nara-
simha Rao, speaking here, almost hap-
hazard, said that through this we
have sent an indication to Pakistan, by
this defence cut. Some of my
friends would recollect this. I was
struck even then by the sheer mind-
boggling irrelevance of it, the irre-
levance of the fact that it has to be
our Minister for External Affairs
who is saying that by this token-cut
of Rs. 200 crore; we have sent a sig-
nal to Pakistan. The Demands for
Grants for Defence should have been
discussed. We should have had full
opportunity to examine whether in-
deed this is token. After all, it is my
fear that what has suffered by this
cut are the armed forces, because the
forces' level as such has not been re-
duced; indeed it is going up. Our com-
mitments outside the territories of
India remain. Therefore, what will
suffer is the capital expenditure of the
armed forces, of the Defence Ministry,
which, in other terms, means you are
not modernising the progress of the
armed forces, of the Defence Minis-
try. Itis very worrisome.

I come to the end of the time which
you have so kindly given me, Sir.
I will conclude by just one query to
the Minister. Out of 252 Central pub-
lic enterprises, I am give, to under-
stand, only 12 have made a profit. The
net profit made by them in 1987-88,
for which figures are available, is...

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI): Have only 12 made
profit?

SHRI JASWANT SINGH: Yes.
Twelve. Perhaps, the Government
could correct me.

. THE VICE-CHAIRMAN  (SHRI*
JAGESH DESAI)." I think it is wrong.

It is more than fifty per cent of the

public sector.

SHRI JASWANT SINGH: I am as-
king this query. The net profit earn-
ed for 1987-88 is Rs. 2183 crores which
is 3 per cent return approximately on
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th, investment made. Out of this
2183 ONGC refineries have earned
2171 crores, th. National Thermal
Power Corporation 302 crores, the
STC and the MMT'C between them, ,
which are merely trading organisa-
tions which are not producing any
wealth, have earned something like
roughly 54 crores, which means the
balance of 240 odd public enterprises
have run into a loss. I would be
very happy to be infomed by the
Government that it' is not so. Thank
you for the tim, given to me.

SHRI RAOOF VALIULLAH (Guja-
rat): Mr. Vice-Chairman, I rise to
support the Appropriation (No. 2)
Bill, 19C9. The honourable Minister
ha, rightly pointed out that most of
the issues had been debated during
the discussions on the General Budget.
I would like to raise certain import-
ant issues regarding State financial
resources...

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI):Within ten minu-
tes.

SHRI RAOOF VALIULLAH; The
first i the devolution of finances to
the State Governments. In 1986 the
then Finance Minister, Shri Vishwa-
nath Pratap Singh, while presenting
his budget effected devastating chan-
ges in the investment pattern of small
'savings. Befors, 1986 it was 15 per
cent in Government of India securi-
ties, 15 per cent in State Government
securities, 40 per cent, in the Post
Office Time Deposits—POTD—15 per
cent in the National Savings Certifi-
cates and 15 per cent in the Special
Deposits. Now, these Special De-
posits are not to be shared with the
State Governments. The rest of them
could be shared on an equal basis
between th, Central and State Go-
vernments . In 1986 the then Finance
Minister effected devastating changes
in the pattern of small savings with
the result that today 80 per cent of
the small savings are in Special De-
posits and 20 per cent in Government
of India deposits. I rememebr ' the
present Finance Minister who  was
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then the Chief Minister of Maharash-
tra raised 'a hue and cry against this
change in th, investment pattern in
small savings. This hag hit the States
very hard because, as we are all
aware, the two main sources of in-
come for any State Government are
small savings and sales tax. I do not
know what made the Central Govern-
ment change the investment pattern.
I ouwld like the honourable Minister
to let us know whether there has been
a shift in the pattern and the think-
ing of the Central Government in
order to boost the resources of State
Governments...

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI): At present collec-
tion of small deposits is much more
than collection from small savings.

SHRI RAOOF VALIULLAH: That

is true. The second point is in re-
gard to th, resources of State Gov-
ernments. We all know, particular-

ly Gujarat and  Assam are  banking
upon royalty payable to these States
on crude oil. The royalty on crude
oil payable to Gujarat is due with
effect from Ist April, 1987. The Sar-
karia Commission has recommended
that royalty to  the State  Govern-
ments should be payable every two
years. If we take that standard, if
we accept the Sarkaria Commission's
recommendation, then the next revi-
sion is also due with effect from  1st
April, 1989. And we have not yet cle-
ared the dues with effect from Ist
April, 1987. 1T had raised this issue
again and again in this House plead-
ing that royalty payable to  Gujarat
and Assam should be fixed immedia-
tely and be paid to the State of Gu-
jarat because the financial situation
in Gujarat is very precarious. The
honourable Minister hails from Guja-
rat and he knows what the situation
today in  Gujarat is. I understand
there Was a Secretary-level commit-
tee which was formed to find out
what could be the correct quantum of

royalty payable to these States.
They  have already submitted
lheir  report. When i asked
a question, the Petroleum Min-

ister submitted that th, royalty is

the Government. Fixation is done
by the Government. But this is a
clever way of denying the due to Gu-
jarat and Assam. It is fixed by the
Government. Let the Government
fix the royalty and then the oil com-
panies will pay the royalty that is
due. But something has to be done
in th, matter and this cannot go on
lik, this because already two years
have passed by and the royalty is not
paid to the Government which is an-
other source of revenue to the State
Government. Sir, the Government of
Gujarat had demanded Rs. 200 cro-
res on account of this royalty payable
to Gujarat. But the honourable Min-
ister replied that they could not give
Rs. 200 crores on account because it
was not the Government which paid,
but it was the oil companies which
had to pay the royalty. Sir, this is
not fair on the part of the Central
Government where the Stat, revenues
are concerned and the Government
must find a way out, first of all, to
fix the royalty and then pay the dues;.

Sir, the third important question
about the State Government is the
pending projects with the  Central
Government. I want to cite one ins-
tance. Natural gas is produced in the
State of Gujarat and there is feeling
amongst the people of Gujarat that
the gas is being carried away and not
being utilised properly in the State
where it is produced. The Govern-
ment of Gujarat had submitted viable
propositions for gas-based power sta-
tions.  They were cleared . by the
Central Electricity Authority and the
Ministry of Petroleum had  already
committed and communicated that gas
would be available for these gas-
based power stations, one at Gandhar
and the other at Pipavav in Saurash-
tra. The first one is of 600 MW cap-
acity and the second one is of 700MW
capacity. But I am surprised that
only a few days ago, the honourable
Minister, while replying to a Starred
Question, Said that no clearance had
been given! Now, this is the  kind
of reply from the Minister of Energy
cause they are the ultimate autho-
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rity. As it is, a very a toad feeling
is there among the masses, particular-
ly of this State where gas and oil
are produced and I would therefore,
request th,. honourable Minister to
see "that where ga, is produced in a
State and uhere there are viable pro-
positions for gas-based power sta-
tions, at least clearance should be gi-
ven by thu Union Government as
early as possible so that this kind
of feeling among the people of Guja-
rat could lie assuaged.

Sir, the next important issue is con-
cerning the implementation of the
Integrated Rural Development Pro-
gramme. [ understand th. Planning
Commission has recommended, that
the per capita input by the nationalis-
ed banks, in order to cross the new
poverty line, should be raised to Rs.
7000. But, today, the answer in this
House by the honourable Minister is
that no Stute has mor. than Rs. 4000
as per capita input by any nationalis-
ed bank. Now, what does this
mean? It means that this amount of
Rs. 4,000, which will help the bene-
ficiaries cross, the new poverty line,
goes waste. Therefore, in order real-
ly to implement the Integrated Rural
Development Programme, the invest-
ment by the nationalised banks, the
input by the banks, should be increas-
ed to a higher level so that the new
poverty line could be crossed by the
beneficiaries, by the poor people of
this country. This is a very import-
ant issue and I would like to request
the honourable Minister and the
Union Government to impress upon
all th, public sector banks to enhance
their investment, the per capita in-
vestment, on the beneficiaries who
are taking advantage of the Integ-
rated Rural Development Program-
me.

Sir, th. last point is this: Certain
letters of Intent have been issued by
the Union Government to the State
Governments. I would cite two ex-
amples from my State of Gujarat. A
letter of intent was issued to Reliance
Industries Limited for a petro-chemi-
cal project on the 25th of November,
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1988. I'have raised thi6 issue pub-
licly and I  hav, also written to  the
State  Government. This petro-che»
mical project was demanded by the
State Government as early as 1979.
The 'wo Chief Ministers, the present
Chief Minister and the former Chief
Minister, have written letters to the
then Minister of Petroleum and even
to the Prime Minister stating that the
petro-chemical project should be giv-
en to the State of Gujarat in the pub-
lic sector. I do not know what happ-

ened. And it was given to a private
sector organisation. It was as if the
State Government  has pleaded

that. even if it is given
to a private 'organization it hag no
objection provided it is located in Guj-
arat. Now, another Letter of Intent
was issued to Ml S. R. for sponge iron
project which initially was the demand
by the State Government. Even gas
was committed, because it wa, a
public sector undertaking. And now
we see that the sponge iron project
is also given to the private sector. I,
therefore, request the hon. Minister
to verify all these things and then
come out with a policy statement
that where there are Letters of Intent
or where projects have been asked by
the State Government in the public
sector, even if th, State Government
says so, they should not be diverted
to the private sector.

Thank you, Sir.

&t sgena et (afesHEr q0) ¢
s, F qEe aiuem faw &
ot # faa¥ ggma 24 W@, 4
wia, 72 F0E, 57 W F9d &9
34 &7 nferare  wiqar = g,
ag sleamz @1 sast fea &Y s,
gafay for gawr agas @fes §
afia gF g faaaa & ag sgan
g fa am e ges F and T 0T
A9 SN S @ T a@  HE
g% & auer ¥ awar § 5 a8 Fwwr
qgaT T F @ig fgug w@r g
war 5g ag & e fadft amd §
g aant agt g€ &) eomy gf g
AfaT oY am Fagar g § 2 ug
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Vg TAC AT T OF@ £
gadr wE @ ¥ WF 9T GweATe
ang BZZi faadr &1 | gga feAY
g faaqr o @ & 1 wf feawm
AR F ANGIT § | TF Gror AANHE
a gawy ffew &7 fear diewgr s
w§ feaw %1 wzdr wa 7 P
z8 9% ATET fawy 08 M fare a7
greiw 28 wE F1 uF faq 4 didee
ggars # A | oWk faady sraaETT
gar & | ¥ A%ET ¥ faw a0
foearT & | gagd Frsiimfarcd
AT TAFT QT CFAUAAE AG
at 73 WAL S AT FATHC G865 X
faw w4 w7 wEgl F00 | A FEamY
¥, ARl & W7 g eysrieay
§ A wEEg v § ay e s
fagar are &t & 7 wqrer § ovay, fagar
TIFAAT, AT FITIET,
ATUTHe, whaar Atz sr ) gl
Wi ® & g oA TS @
g & S e g arfge =dr
HFATH BW Wr Y CET & O ¥ A
gee gAY W ol W § W 11;
AL
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RWIAE ¥ T WT FT I gAT [
g W faad & ogmify wrfy
¥ oEmR Aqw oAy S frar ¥ owd
frdr Sis & w41 g #1 317 7
& 4% 417 g% w9 @M Wy § oo
§aﬁ-.q T TAIN I FT FgA AT
AU TE wEET F O gama waoe
RIITIE 9T ATEIR Y T4 & | qR
¥EAT W wver gl wamr fy
Petrer a3 i sm,  aife
Y & 3 At foamga s @i
T & %t agl ) APy 3@ am
wet ¥ 5 9 17 F g wrg
¥ T AT T g A v 2
W ¥ v Y gE AY ww qATA
¥ weE F oA v favme ame
ST A WS wE a3 ¥

SHRI BAUKUNTHA NATH SAHU
(Orissa): Sir, I rise to support the
Appropriation Bill. 1 will mainly
speak on the subject of agriculture.
Sir, the Ministry of Agriculture has
not yet formulated a clear policy
with, a view to providing equal opportu-
nities to the farmers. As you know, there
are different kinds of land in our country
There ‘“re irrigated and non-irrigated
lands. In the irrigated lands, the far-
mers are getting minimum of two
crops but in th, non-irrigated lands,
the farmers are able to raise only
one crop. There are plains and there
are highlands in the country. In the
plains, the lands are more fertile
than the highlands. It is see, that the
Government is providing som, faci-
lities to the farmers, the, marginal
fsrmers and the small farmers in the
areas where." irrigation facilities are
available, are able to derive double
benefit in the matter of subsidy on
seeds and fertilizers, whereas in the
highlands where only single crop is
ge&wn, the farmer is able to derive
the benefit of Government subsidy on
seeds and fetilizers only once. So, my
submission is that although we have
to formulate a policy to provide equal
opportunity to the agriculturists, in
fact equal opportunity has not yet
been provided to all the farmers, nor a
clear policy has been formulated to
provide equal opportunity to the
farmers.  The result is, the condi-
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tion of farmers living in the high
lands, where there is no irrigation fa-
cility provided, is not improving.
Therefore, my submission is that
where there are no irrigation facili-
ties and where the farmers are getting
only single benefit, they should be
given double benefit and th, same
opportunity, th, same benefit which
is given to the agriculturists in the
irrigated area, and it should also he
given to th, farmers cultivating i, the
highlands.

Another point is, a number of pro-
jects relating to Orissa are pending
with the Central Government, awai-
ting clearance. As youi knowlin
Orissa, the area under irrigation is
very less in camparison with the
other States. Therefore, I want that
the projects pending with the Central
Government should be cleared soon
so that the economic standards of the
farmers can be raised. Thank you,

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Mr. Yashwant Sinha.
Five minutes.

SHRI YASHWANT SINHA: Mr.
Vice-Chairman, Sir, thank you for
giving m, this opportunity to speak.

Sir, the Budget exercise of the
Government of India has been red-
uced to a farce for sometime now.
But thi; year, it has assumed propor-
tions which are ridiculous in the ex-
treme. Before th, ink dried on the
Budget and while the Houses of
Parliament are still in the process of
discussing the Budget we come across
a newsitem. I am quoting from the
'Economic Times' of 2nd May. It says
in a headline that the Finance Min-
istry has issued instructions to  all
other Ministeries to cut expenditure in
the current financial year, i.e., this
year — for which w,. are discussing
the Budget and the Appropriation Bill
— by 5 per cent. Now, one fails to un-
derstand what is the kind of exercise
in. which the Government Indulges.
This is an Appropriation Bill which
has been passed by the Lok Sabha.
It is now under the consideration of
this House. In the meanwhile, we come
across a newsitem of this kind,



251 Appropriation [RAJYA SABHA] Bill, 252
(No. 2) 1989
[Shri Yashwant Sinha] . paper on these 2 major issues in order

I would like to know from the hon.
Minister whether the Ministry of Fin-
ance has, in fact, issued instructions
that all the Ministries should reduce
their expenditure by 5 per cent. If so,
if the hon. Minister does confirm in
this House that all , the Ministries
have been so instructed, I would most
humbly submit, on behalf of the
entire House, that, in that case, the
Appropriation Bill which- has been
presented in this House should suo
motu be reduced by 5 per cent..There
is no reason for the Government to
ask for a larger amount of money
than what is warranted by its ow, in-
structions. Now, I am not talking of the
pre-Budget levies. I am not talking
of the levies which are imposed be-
fore the Budget, during the Budget
and after the Budget. But here is a
case which, as I said, beats all re-
cords. Even before the Budget is app-
roved by Parliament in the Budget
Session, the Ministry of Finance has
been compelled to issue such an ins-
truction. Before I come to the impli-
cations of this...

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Has it come in the
Press?

SHRI YASHWANT SINHA: I am
quoting from the 'Economic Times'
It say, 'Ministries told to save 5 per
cent of their budgetary allocation'.
Again, I am quoting from the 'Eco-
nomic Times' of Ist May which says:
‘Major import-intensive projects de-
ferment likely'. What does this indi-
cate? This is an indication  of the
severe foreign exchange crisis which
the Government, and the country are
facing. This is an indication of the
fact that Government might be com-
pelled, because of the foreign ex-
change crisis, balance of payments
crisis, to cut  back on very
important - projects which have
a large  import content be-
cause the Government cannot afford
it. I have started my submission in
thi; House by Quoting from this news

to point out that we do not seem to
have any financial management worth
* th. name, an, budgetary manage-
ment worth the name in this country.

I iam not talking of the increasing
revenue expenditure, I ,m not talking
of the liug. budgetary deficit,

huge trade deficits. I am not talking

of the Dbalance of payment problems
that w, face. I am not talking of
enternal debt, of internal debt.
I am not talking of self-
reliance  which  we have  thrown

to the wind, which is one of the ma-
jor legacies that we have inherited

from the days of the freedom strug-
gle. In the last four years I charge
*he  Government having destroyed

this on. very important legacy of our
freedom movement and something
which we have practised for the last
38 years in this country. I am not
talking of the Janata Government. I
am talking of the policies which shri
Jawaharla] Nehru followed as Prime
Minister of this country. I am talking
of the policies ~ which  Mrs.  Indira
Gandhi followed. What has happened
to those policies? I will just illustrate
before I conclude my speech by men-
tioning only one thing and that is that
we are all aware, you are particular-
ly ware, that in this country we used
to be yer, proud of the fact that we
were as good managers as anybody
else and that any technology transfer
an, investment would be seen, Would
be examined from the point of view of
merits, from the point of view of
suitability, from the point of view of
need and this country has a record
of having done with not only techno-
logy which we considered to be in
appripriate but also  of having rejec-
ted technologies and investments
which we did not consider apropriate
for thi; country. In no case in the
history of independent India did this
country depend on the management
skills and the management expertise
of freigners. We  were very  proud
of the management skills of our own
people. We have set up ver, large
projects in this country. We have set

Upriver valley projects, large steel
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plants, large powe, plants. You are hydro-electric project of Uri. There

aware of them. In every case the ul-
timate .'responsibility for putting up
those projects rested 'on Indian com-
panies, on Indian expertise. Now
what has happened? I am drawing
the attention of this House with all
seriousnes,s in all humility but with
" all the emphasis at my command. In
the last four years this country has.
gone in for turnkey projects, some-
thing which we did not countenance,
something which was anathema for
us. There have been projects where
we have given the complete control,
including the ultimate managerial
control, to foreigners. They have been
give, on turnkey basis to foreigners.
I am taking this opportunity not only
to bring to the notice of the Govern-
ment but to register my strong protest
against his deviation from accepted
national  policies. The Government
cannot so easily destroy the national
consensus on issues which have been
arrived at.

Now the Minister might be aware
of the Chamera project. It is a hydro-
electric project in Himachal Pradesh.
What has happened in the case of the
Chamera project? You have given al-
most a turnkey contract to a Cana-
dian firm. What happened in the HBJ
pipe line. You have given almost a
turnkey project to a French firm. And
these companies have not bothered to
take to Indian consultancy. They have
not bothered to utilise Indian equip-
ment, Indian expertise that is availa-
ble. Even I have dealt with areas
where large projects were sanctioned.
W. used to analyse component
by component, which are the areas
where Indian technology was avail-
able, where Indian expertise, Indian
equipment was available, where
Indian manpower was available, and
in no case was a foreign firm permit-
ted to enter an area where Indian
expertise, Indian equipment, Indian
technology was available. In no case
did we ever consider giving turnkey
project, the overall management con-
trol to a foreign firm. Why have we
departed from this? There is" a

are various other projects in different
parts of the country. We are consi-
dering for giving exactly the same
kind of leeway to foreign firms. This
is a major departure from the nation-
ally accepted policy. I ami not talk- '
ing from the point ,f view of a nar-
row, partisan angl, of a political
party. I ., talking from , nationa-
list point of view, I am talking from a
point of view of national consensus
on the basis of which this country has
conducted its economic affairs in the
last 40 years. Why should the Gov-
ernment give a go-by to those poli-
cies, to those programmes, to that
ideology? Thiy iy what I demand to
know from the Government through
you, Sir, and I hop. when the Minis-
ter gives his reply, he will be able to
come clean on this and satisfy the
House that there is no real departure.
Thank you.

SHRI BASUDEB MOHAPATRA
(Orissa): Sir, I rise to support the
Appropriation (No. 2) Bill, 1989. Sir,
we, the Members of the Treasury
Benches, hav, no- objection to the ap-
propriation of the amount mentioned
in the Bill.

This year's budget ha; highlighted
the anti-poverty programmes as well
as unemployment. In last year's bud-
get importance was given to Kutir
Jyoti, Jalandhar and Kisan Vikas Pat-
rika  schemes.  Programmes  like
NREP and RLEGP would be under a
single unit and the Centre i, to give
assistance up to 75 per cent, the rest to
be borne by the State Government.
This is a commendable step on the
part of the Government.

Sir, last November, th., All-India
Congress Committee had passed a Re-
solution calling upon the Government
to make a fresh evaluation of the

various anti-poverty - programmes
meant for the rural poor. The AICC
also gave a call for Bekari hatao along

with  Garibi  hatao. Our beloved
Prime Minister, Shri Rajiv Gandhi,
has already announced the Jawahar
OEtojgar Yojana,. providing  employ-
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merit to one member of each family
below the poverty line. By this an-
nouncement, 4.40 crore families will
be benefited. People living' in the
rural areas have welcomed this step
taken by our beloved Prime Minister.
I don't understand why our Opposi-
tion friends are criticizing this Jawa-
har Rojgar Yojana. They must
understand that people living in the
rural areas will be benefited by this
and that they have already -welcomed
1t.

Of course, with regard to the edu-
cated-unemployed, the problem is
very serious- We see the vast num-
ber of unemployed youth knocking
at the door, of the Employment Ex-
changes all over the country. If I am
not mistaken, their number is about
30 million. Our Prime Minister is
very particular about solving this
problem, but the means are limited.
Sir, in this context I would urge upon
the Government to make a provision
for a National Unemployment Allow-
ance to the educated-unemployed

youth in the country on the lines ™

in the UK and other foreign countries.

Sir, coming to this Bill, I may
point out that under item No. 5, De-
partment of Fertilizers, Rs. 1 crore
have been charged under the Consoli-
dated Fund of. India. Here 1 would
like to deal with fertilizers and say
how the amount is being wasted.
Each year, large sums are being given
a, subsidy on fertilizer. The amount
is increasing year by year. During
the last four years the amount paid
as subsidy for indigenius production
)f fertilizers is as follows;

1985-86 ... Rs. 1,600 crores.
1986187 .. Rs. 1,700 crores.
1987-88 ... Rs. 2,050 crores.
1988-89 . Rs. 4,343 crores.

This year the subsiry is about
4.00 P.M. Rs. 5,173 crores. No doubt.

this is a welcome step. But the
farmers working in th, fields, do not
get any benefit. Half of th, subsidy
amount passes on to the mutinational
company. This also has to be review-
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ed The subsidy should be paid in
such a way that the agriculturists
working in the field should get the
benefit,

Sir, in this connection, I would like
to mention how the fertilizer plants
in different parts of the country are
making losses. In this regard I will
not take much time. In Orissa, two
fertilizer plants working in the public
sector, are incurring heavy losses.
The Talcher Fertilizer Plant of the
Fertilizer Corporation of India has in-
curred a loss of Rs. 128 crore, during
the last four years. The Paradeep
Phosphates Ltd. ha, incurred a loss
of Rs. 30' crores during the last three
years. This i; the state of affairs of
the fertilizer plants in my State.
Efforts are not being taken to rectify
the defects. On the other hand, the
losses are mounting due to negligence
of the officials. Even suggestions
given by different firms to improve
the condition of the fertilizer plants
could not be implemented.

I would like to give one instance.
In the case of the Talcher Fertilizer
Plant, on the reommendation made
by M/s. Krupp Koppers- of West Ger-
many, no action has been taken.

Sir, besides this, I would like to
raise some important issue, concern-
ing my State of Orissa. In this House,
I and my friends from Orissa have
already asked t, shift the Paradeep
Phosphates Headquarters from New-
Delhi to Bhubaneshwar. This is a
constant demand of th, State of
Orissa. Even the State Government
is pressing hard to shift the office.
But no action has been taken so far.
The annual expenditure of the head
office in New Delhi i; bout Rs. 3 crores.
This amount could have been saved if
the head office had been shifted to
Bhubaneshwar. "When the head office
Of a public sector enterprise like the
NALCO can function in Bhubanesh-
war, it is not understood why the
Paradeep phosphates Ltd. authorities
are hesitant to shift the office to
Bhubaneshwar. Recenly, Sir, the mat-
ter wa, discussed oh the floor of the
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Hearing the opinion of both sides in
the Assembly, the Speaker directed
the State Government to see that the
head office be shifted immediately.

Sir, my second point regarding Oris-
sa is that Orissa has got a vast coastal
belt covering about 480 km. The
State has abundance of marine fishing
resources. During th, Seventh Five-
Year Plan -emphasis was given to de-
velop marine fish production to 1 lakh
tonnes. The infrastructure facilities
are available for construction of fi-
shing harboursin the coastal belt of
the State. The proposals for fishing
harbour at Paradeep and Gopalpur
are pending with the Central Govern-
ment. The estimated amount for the
Paradeep Fishing Harbour is about
Rs. 23 crores and that for Gopalpur
is about Rs. 8 crores. I request the
Finance Minister that immediate steps
be taken to clear these projects.

Sir, the proposal for an oil ternvnal
in Orissa during 1989-90, is also pen-
ding with the Petroleum Ministry.
The State Government has requested
the Mnistry several times to establish
the oil terminal at Paradeep due to
erratic supply of petroleum products
to th, State. The neighbouring Sta-
tes have the facility for oil refin-
ing. So, their problem could
be. solved. We, the people of
Orissa, have not demanded an oil
refinery. We want an oil terminal
alone. Orissa k -not getting the sup-
ply of petroleum products regularly.
Po. the oil terminal should be cons-
tructed in Orissa immediately.
My last point is that the drought situa-
tion in the State is very precarious.
Rainfall was scanty in some parts; of
the State and the drought spell has
a&eadv damaged the standing crop.
The State Government has declared
4.007 villages as drought-affected in
seven districts. These seven districts
are  Bolangir, Kalahandi, Cuttack.
Gp.nfam- SatnbaTpur, Kornput and
PhuTbani. The worst affected dis-
tricts are Bolangir and Kalahandi.
Adequate Central assistance has not
been provided to the State Govern-
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ment to meet the drought situation.
I, through you, request the Finance
Minister io provide adequate Central
assistance so that the State "Govern-
ment will be able to meet the drought
situation.

SHRI DARBARA SINGH (Punjab):
One moment, Sir. I don't want to
speak on the Appropriation Bill, but I
would like to draw your attention to
the fact that during the Budget debate
there wa, a ‘'halia-gulla’ from both
side, and my speech was not heard.
1 had requested you to include it in
the record. Anyhow it has not been
done. Of course, I would like to
know about all the appropriations that
are being talked about here, but I
would say that ther. is only one
important thing that has to be done.
That is the monitoring of our work on
the ground that is being done, should
be noticed and accountability should
be there of e"'y officer. Then what-
ever is being spoken on the Budget
will certainly yield results.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI). Regarding your speech
on that day I was told that your
speech will be part of the report. I
don't know what has happened to
that. The Secretariat will find out
and let me know about that.

it ™  wmagw fay : amdE

Iq ANTERE REAEY, § NTET ATy
g fo ama g& -mz fear | amgee,
77 geEre 9ff w@er mod awe &
wiEeT Fgrft 97 W # ol gw e
gar arar AT E fa gud A oI
9 ghIr, o Fmm 9Erm Smd fa
wIET FW A W7 ¥W H WIE K7 nY-
ey 7 51 goform fasmemr &,
gz T faasmr o

aregaT, Ag ngaesx & faardf

T® 2 9mEr aem 2 fe oW A
. adergeqy 51 fagar sefom fas-
7T ¥ I T mdsygeqr 9T, GO0
a1 forad 9 e awgdr #77 a™
;M T AT AT T AT A2
T AN AWM FT THT § AT IEF
FIRO T8 FaRT § WY am fEd

[Suoarsas (st e  wEmATCIY
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ar @ g, FaH wwdr, faw oh
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*BxpyngeB 33 ordered by the chairs
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sft T wada oy . oy foor &
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T wraTr fag (v s3w) .

ug A J w@wT | oewr ...,

(wrraw)
o uw sadm g & e oy
g @ AT FYT I ) (7))

SHRI SANTOSH BAGRODIA. (Ra-
jasthan); Yesterday, there wa, an
order from the Chair that no allega-
tion. .. (Interruptions).. .It is ridicul-
ous...

SHRI RAOOF  VALIULLAH: Thii
should be deleted from the record.
(.Interruptions). ..He is speaking trash.
(Interruptions)...

ot O wdn fem T &
arg sg azar g fa a7 gAaArES
e § 1w A & fAU ma suEr
wgra sfed | (srEIm) 15 AR
3T & ad g 1 (wWmEw ) 15
g 0% 5 & argate T 5
wm &b w1 adr ? grfar ag
fawk fau qarat ot § 7 (=mm-
gm) AT FOT Wl B FI
g (wmam) | § nfw T g fS
gaF! dfa 7€ ST | (ermaw) #
B BrEA arar 7@t § | § w7 wEw
a8t W v | Are ot €A A
% 58 8r g f5 awww g8 aw
®T S¥Ty 3 | NI W7 gH grIq A@!

. W & | (smEenw)

guewTers (st e wEymTE™
bft) A FrfHT ) '

SHRI B. K. GADHVI; I am o, a
point of order. If the hon. Member
wants to make certain allegations ag-
ainst any Member of this House or
the Minister, then before he lodges
such allegations, he has to give notice.
Otherwise, he cannot make such base-
less allegations. (Interruptions).. It
cannot gcron record.

THE VICE-CHAIRMAN (SHRI B.
SATYANARAYAN REDDY); I will
pee (Interruption)',..

[3 MAY 1989] ' Bill, 262

1989

st T wedw feg: 9 Ow @p
WEfs amt g9 a@T ¥ 7w §
q S i gty FET & Iuay Siw
YW & faq ag #3¢ sy w1
(=rereny) "

Tlo THIGT qIvaq (YO 92W) o
gigin g fa 7 sga g cwwd
T A wEN w0 ug Ferdd g en
qATFA | (aAEE)

Wl Y@ @Ay ; AvEr qrdt
q wATEy | (swaET)

&t vw weaw fag : 1EF 9% ar
7 w9 #fFa 2w #1 q28 A1 e
afl & | (swEEmw)

[The Deputy Chairman in the
Chair.]

THE DEPUTY CHAIRMAN: Just a
minute. I did not hear. You Kknow
I was in my Chamber and I heard
something. So, I want to find out
what happened.

wifs &% =17 §3 sz W eg
qA UF-UE wF qqr § (@ ear qna
g% 1 (emmaw), ‘

Then I ca, giv. my ruling. 9 wttl
listen to you. (Interruptions)

SHRI RAOOF VALIULLAH: Tha
hon. Minister has already submitted.
Why don't you say so?

THE DEPUTY CHAIRMAN: Yea,
yes. Let the Minister speak.

. SHRI B- K. GADHVI; While making
a speech, the hon. Member referred
to the modernisation of the steel
plants. That was all right. But in
his speech, h, alleged™**
which should not go on record.

THE DEPUTY CHAIRMAN; Atom*
what he said?

SHRI B. K. GADHVI: He said,
under th, modernisation plan of the

steel plants Rs. 15,000 crores being
used**

That cannot go on record because
there is an accusation. (Interruption)

**Expunged as ordered by the Chairs.
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SHRI RAOOF VALIULLAH: Ma-
dam, how can he continue to speak
unless he withdraws it or you expunga
it?

THE DEPUTY. CHAIRMAN: Any-
thing said by him which is derorga-
tory will be expunged. I wilj look
into the records. If h. does not
withdraw anyth-ng which is deroga-
tory, I will expunge it.
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THE DEPUTY CHAIRMAN; I have
called Mr. Ram Chandra Vikal. Ifc
is speaking. You please sit down, Mr.
Ram Awadhesh Singh, Don't record
anything of what he speakg now. I
have called Mr. Vikal and he is
speaking.
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*Not recorded.
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Fraamafe : T w5 T £
SHRI PUTTAPAGA RADHA-

KRISHNA (Andhra Pradesh); Thank
you, Madam. Madam, we had a suffi-
cient debate o, the Budget and we
have discussed the Appropriation

discuss it and it will ultimaely be re-
turned. There 1is no problem. But
0, this occasion I want to make some
comments.

Madami whil, speaking on the
propriation (Vote on Accounts)
on the 29th March this year,
mentioned one thing that this
was the result of a confusion in the
mind of the Government. They have
i tried to mak. it an election budget,
| but it could not take * complete elec-
| tion shape. I had mentioned 6ne
thing. I had mentioned that the
Finance Minister has come down nea-

Ap-
Bill
I had
Budget

vily on essential commodities for th°
middle class, like TVs, radios, two-in-
ones, pan masalas and all that. I re-

quested the Finance Minister to with-
draw those duties, sinc, they are "
sumer goods for the middle
people. Afterwards, the Minister
conceded the demand. 1 think, the
Minister has withdrawn -those duties
and he has given the concession not
because of the demand of the Opposi-
tion Members, but h., ha; done it
keeping in  view th, forthcoming
elections. Madam, everything is
publicity-oriented here. This is one
instance of it. Afterwards, this
Jawahar Rozgar Yojana is there. It
is more publicity-oriented tha, wel-
fare-oriented. @£ Madam, we have no
objection for the Jawahar Rozgar
Yojana. W. want mor. funds for
thi; Yojana, and we want to help the
poor people .,nd th, unemployed
youth as the Government claims. But
there is one objection. Recently the
Government have been talking of
direct finances to the panchayats at
the village level for this scheme. It
i objectionable because whatever
funds ma, come from the. Centre,
they have to go to the State Govern-
ment, and the State Government has
to allocate the funds t;, th. districts
and the other units i, the State, and
the execution is to b, overseen by

class
has

the State  Government. Here, it
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seems, the Government of India is
undermining the very existence of the
States. Madam, it is .t only that
but it is also an unconstitutional in-
terference in the functioning of the
State Governments. It seems the
Government of India do not want to
recognis. the existence of the States.
They want to convert the entire
States into Union Territories, they
want to takeover the entire adminis-
tration of the State Governments. It
is not justified as per the Constitu-
tional provisions as also morally.

Madam, recently, the Government
of India, particularly the Prime
Minister has started , proposal about
Amendment to the Constitution to
strengthen the Panchayati raj institu-
tions. Madam, We have no

objection for an Amendment
to the Constitution to strengthen
the Panchayati raj institutions.

We will support it. But this
must be within the ambit of th, State
Government. It is a State subject,
and th, Government Of India cannot
take-over it and the, cannot bypass
the State Governments. That is our
objection. Madam, on this occasion,
I would like to mention one thing.
Recently, the Prime Minister has
gone to Bangalore after the dismissal
of the State Government there to
address som, Panchayati raj conven-
tion ...

SHRI SANTOSH BAGRODIA:
Prime Minister did not discuss it at
all...

SHRI PUTTAPAGA " RADHAKRI-
SHNA: If the Prime Minister disowns
the action, it is all right. Madam,
th. Prime Minister has mentioned at
Bangalore that the Panchayati raj
setup' in Andhra Pradesh is weak and
it has not developed. He has passed
some remarks on this occasion. I
would like to tell something..,

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu); I saw that pro-
gramme .on TV. Prim, Minister said
that we have to "learn lessons from
various places.

SHRI PUTTAPAGA RADHAKRI-
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SHNA; H, hag mentioned Andhra
Pradesh. H. has give, some in-
stances. I will explain that in detail.

Madam, the Prim. Minister has men-
tioned about the constitution of deve-
lopment and review councils for the
Districts in Andhr, Pradesh. The
Prime Minister ,lso mentioned about

the suspension of ten Presidents of
the Panchayat Mandals i,  Andhra
Pradesh.  Specifically, he has men-

tioned Andhra Pradesh. H. has
spoken about the non-effective func-
tioning of th. Panchayati raj institu-
tions in Andhr, Pradesh. Madam, in
fact, the Panchayati raj set-up . is
strengthened in Andhra Pradesh after
th, Telugu Desam ha, takenover the
Government  there. Madam, pre-
vious iy, there wer, about 320 Pan-
chayat Samitis in Andhra Pradesh
After the taking-over by the Telugu
Desam, 1092 Mandal praja Parishads
are functioning there. Madam, the
Chairman of th, Zilla Praj, Parishad
is given the status of a Minister  of
the State. And, apart from that
there are som, powers additionally
given to Zil, Parishads and other
Panchayati. Raj institutions. Earlier
before this budget came into  force
there were two  schemes meant for
rural areas, i.e., NREP and RLEGP.
For these th. funds ,re provided by
the Government of India. According
to th, Government of Indi, guide-
lines they ar. to be administered and
supervised by the DRDA, i.e. District
Rural Development Agency. I, our

Sta+e the Government of  Andhra
Pradesh has entrusted that job to
Zila Praja Parishads. Apart
from that the functioning  Of
Zila Praja Parishads is diffe-
rent from the development and
review  committees. The  Prime

Minister has mistaken these things.
The development and review com-
mittees are constituted with the MPs
and MLAs of the district presided
over by a Minister. The Prim, Minis-
ter has mentioned that th, powers
of the Zila Praja Parishad are given
to the Minister concerned who pre-
sides ove, the council. That is wrong.
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The Minister who presides over the
Council has no specific power °t all.
This is only a reviewing body. It will
hav, a review over the administration
of the district. It is not confined to
panchayati raj institutions alone. Pan-
chayati raj institutions are Quite in-
dependent and they manage their
funds and powers themselves. The
council has nothing to do with the
interference of local bodies. The
Prime Minister has gone to th. .xtent
of mentioning the suspension of ten
presidents of mandai praja parishads.

Madam, as I hav, mentioned earlier
there are 1092 mandals functioning in
the State. According to the Act if
any panchayat- mandai president
violates the Act or the rules made
thereunder, he can be suspended or
removed, Out of 1092 mandai presi-
dents, the Government of Andhra
Pradesh has suspended, not dismissed,
only ten MPP presidents, including
some Telugu Desam Presidents. Here
it is clear that the Government is fair
enough and they are functioning ac-
cording to th, Act provided for that.
Is it worse than dismissing the State
Governments—suspension of  mandai
Praja parishads? It fa not worse than
dismissing the State Governments.
They have gone to a court of law.
They hav, obtained stay orders and
they are continuing. Her. we have
seen the recent case of Karnataka,
the State Assembly was dissolved, the
State  Government was  dismissed.
Ther, is ny remedy for reinstatement
or- continuance of the Government.
eBut that is not the case i, Andhra
Pradesh. (Interruptions). The court
cannot giv, the stay orders now and
the Government cannot be reinstated.
(Interruptions). That is the inde-
pendence of legislatures, Madam. It
is not the problem of Andhra Pradesh
legislature alone. The matter that
you are mentioning doe, not concern
only the Andhra Pradesh legislature.
It is the basic question of the supre-
macy of legislature, independence of
legislature. It may be legislative as-
sembly o, a House of Parliament. It
is a question to be decided.

[RAJYA SABHA] Bill, 276
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Madam, the State Government has
given much effect to the provisions
of this Act and they hav. improved
the functioning of the Panchayati Raj
institutions.  Apart from that the
Treasury Benche;, are very much
claiming and they ar. ver, much
talking about reservations to women.
In our set up the Andhra Pradesh
legislative assembly has passed e
resolution providing 30 per cent re-
servation to women in Government
jobs a long time ago, some five years
ago or so, for the first time in the
country. (Interruptions). If you talk
of gome nasty things I can also speak.
Madam, the Government of Andhra
Pradesh has provided for 30 per cent
reservation to women. "We have also
created  political  reservations  for
women in the panchayati raj set up
in the Zila Praja Parishad and
Mahdal Praj, Parishad. We hav. pro-
vided 9 per «cent reservation for
women and some seats ar. also re-
served for Scheduled Castes and
Scheduled  Tribeg and  backward
classes. That is why, the Govern-
ment of Andhra Pradesh has taken
steps to strengthen the functioning of
the panchayati raj institution and
.panchayati raj set, up now in the
State is stronger than the set "P that
existed before the Telugu Desam. Go-
vernment took over. Madam, the
Government her, is very fond of
publicity out of these things instead
of initiating some welfare of develop-
mental measures.

I conclude.

With these comments,
Thank you.

Wi gfe fag  (vwe sAw)
qRda fet FaTE wded, A
1989 #:-,.
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*SHRI PASUMPON THA KIRUT-
TINAN (Tamil Nadu): Madam Deputy
Chairman, I rise to speak on the
Appropriation Bill (No. 2) 1989 on
behalf of D. M. K. This Council of
States is regarded as the 'House of
elders' having scholars and experts in
diverse fields as its Hon. Members.
Our late lamented leader Dr. Anna
wag a Member of this august House
long time ago. While I deem it a
matter of great privilege and pride to
be a Member of this House. I feel it is
my bounden duty to record my thanks
to Dr. Kalaingnar, my reverend leader
and the Chief Minister of Tamilnadu,
for having pent me here. I have
decided to make m, maiden speech in
my mother tongue, Tamil. I know for
certain that the Hon. Members sitting
here listen to. my speech with all
eagerness and enthusiasm. But I am
aware that most of you sitting here
can not understand Tamil. So also,
when Hindi is spoken, we do not
understand. But we sit together and
work in this House because ours is a
unique nation where we have unity in
diversity.

I know if I speak in English y«u
can hear me direct and understand
better. 1 also know there are Hon.
Members who would love to listen to
me speaking i, Tamil. But T have a
grievance, a ver, genuine 'grievance.
Though T have the  right to speak

*Engfftlh translation of the original
speech delivered in Tamil.
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in Tamil in this House, what I say in
Tamil is not recorded in Tamil in the
official Report. Speeches are being
recorded in English, Hindi and Urdu.
But Tamil does not find a place in
this select band of privileged langu-
ages. So, it is m, desire that speeches
made in Tamil should be recorded in
Tamil. 1T hope the Hon. Members
sitting here will appreciate me and
extend support to what I say.

This Appropriation Bill, which is a
ritual exercise is nothing but a jug-
glery of figures, a bewildering list of
title, and sub-titles with boggling
statistics. The common benefit of this
is only confusion. I say so with a
sense of responsibility. For example
you have levied 8 per cent surcharge
on Income-tax. This surcharge goes
to the centre in In spite of levy-
ing surcharge, had the Centre increa-
sed the Income-tax itself, the State
Governments would have been bene-
fited. You quite often forget that the
States are the vital organs that make
this country. Whenever you formu-
late a policy, you have the non-
Congress (I) Governments in mind
and therefore your policies are sodden
with malice towards the States. But
what is the result? The Congress
ruled States also suffer. So I appeal
to your good sense not to treat the
State Governments as your rivals.

It is very painful to note that this
8 per cent surcharge is levied despite
the recommendation of the Seventh
Finance Commission not to charge any
surcharge. Secondly, in the current
year budget, under Revenue account
Rs 2,30ft crores have been credited
against oil pool account. Because of
this crediting you could present a
low-deficit budget. But I remind you
that the oil pool account money is not
something to be utilised by the Uniton
Government alone unilaterally. To
buffer the price fluctuations of oil and
petrol in world market, we have this
oil oonl account. So, it should not
he misutilisec? this way. Again, when
the centre gets profit by increasing
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the oil price, it pockete the entire
profit without giving the States their
due share. This is highly irregular
and amounts to betrayal.

Now I come to excise duty. On very
many occasions this excise duty on
certain items is either abolished Or
reduced without consulting the State
Governments. I would like to say
very assertively that in a federal
State like India it is incumbent on the
Union Government to consult the
State Governments before taking any
such decision. 1 say so emphatically
because the State Governments have
the right of share in th, excise duty.
This only highlights the high-handed
ness of the Centre. However, I wish
to go on record to say that I am not
against abolition or reduction of
excise duty. Indeed I welcome such
decisions. But. it pains to note that
"the concession on excise duty have
been extended only to large scale
Industries. The needy cottage and
small scale industries have not been
given this benefit of concession. I
will give just. on. example. Conces-
sion to the tune of about Rs. 11 crores
has been extended to the match indus-
tries. This concession has benefited
only the large scal. industries tike
VIMCO match industries. Thousands
of cottage match works located at
Saatuv, Sivakasi, Kovilpatti, Thirum-
angalnm. Gudiyatham and Thirunel-
veli in Tamilnadu and such industries
all over the country have not got the
concession. It is a matter of serious
concern that merits an honest review
of the policy at the earliest. It is
startling to compare the excise duty
levied on mechanized industries like
VIMCO by the Janata, Government In
1979 and by the Congress Government
today. The concession given on 3-
gross bundle of match box manufac-
tured by large scale industries 19
Rs. 23.50 as against a meagre Rs. 2.30
on the same 5-gross bundle manufac-
tured bv the cottage industries. On
the other hand ,ou have increased the
excise duty on potassium chloride a
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raw material required by the match
industries. The increase in excise
duty on certain amount of potassium
Chloride required for.making 5 gross
match boxes is Rs. 3.00. On one hand
you have given a paltry concession of
Rs. 2.50, on the other hand you have
increased the excise duty by Rs, 3.00.
Then where is the concession to
cottage industries? 1 wish to ask
whether your concession to large scale
indutries have gone down to the con-
sumers as you often claim? On the
contrary, while a match box manu-
factured by the large scale industries
like VIMCO is sold at 30 paise, the
one manufactured by the cottage"
industries is sold at 20 paise. The
large scale industries have not reduced
the price at all. This concession has
gon, only to the advantage of indus-
trialists and middlemen.

Madam, every year, before prepar-
ing the budget, the Union Govern-
ment goes through a ritual known as
pre-budget discussion. In this discus-
sion even Chief Ministers are invited.
I say it is ritual because, regardless
of the deliberation there, you increase
the prices of the essential commodities
arbitrarily. Yet again, you increase
the. administrative prices of those
commodities." The ultimate burden is
passed on to the feeble shoulders of
the common man. To top it all, the
revenue netted this way is pocketted
by the Centre alone. You are very
clever. Because, if you have to collect
this revenue by way of tax rather
than increasing the price, you will
have to share such revenue with the
States. So before presenting the
budget, neglecting the interest of the
States, you raise the prices of most
-articles and collect revenue in a
manner most determined to a federal
set up. A noted economist, Dr.
Malcom Adiseshaiah says.

"The raise of administrative
prices by the Centre should be
completely banned. Such increases
notonly pre-empts the respohsi-
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alsodeprives the States of
revenuewhich could accrue to them if
theincrease is effected through excise
duties." .

So, I appeal to the Government .to
review its policy to remove the dis-
crimination against States. The Cen-
tral Government always adopts the
method of taxation for increasing its
revenue. But it iS a unanimous view
that a good Government should not
indulge in this kind of revenue col-
lection. I* should open new vistas in
the area of non-tax revenue in the
larger interest of the nation because
that will alone benefit Us in the long
run. But you are hell bent in in-
oreasing taxes over ahd again. You
never try to find out better means of
erevenue sincerely. For example the
Income-tax evaders are on the in-
crease. Excise duty evasion is ram-
pant. The loss revenue by such eva-
ision is estimated at Rs. 700 crores.
Excise duty amounting to Rs. 15,000
crores is awaiting judgements from
various courts. Capitalists and in-
dustrialists move the courts seeking
abolition or reduction of excise duty
on certain items. When the orders of
the courts' come in their favour, they
, also take away the money collected
by way of excise duty. In actuality
this excise duty is collected from the
people and in case of such abolition
or reduction of duty this amount
should be disbursed amongst the con-;
eumers. Since this is not practicable,
the money should go to the Govern-
ment fo be used for the Welfare of the
consumers. Therefore, 1 urge upon
the Government to plug the loopholes
in the law to prevent such misuse of
public money.

I want to say a few words on the
attitude of the Centre towards States
in the launching and execution of
projects. The Centre takes on its
head various projects that are exclu-
sively under the, purview of the
States. The result is that the funds
earmarked for certain projects are

ruling party at the Centre. To cite an
example, in the budget of 1988-89, an
astronomical sum of Rs. 5251.89 crores
earmarked to be distributed to the
States has been diverted and spent by
the Centre in the most arbitrary
manner, j charge this Government
with diverting funds and resources for
non-plan expenditure, depriving the
States of their due share, it is again
a matter of shock and surprise to look
at the functioning of R.B.I. There are
guidelines prescribed by R.B.I, to
regulate the policies of the States re-
garding the loans and grants advanced
to them. When the States violates
these guidelines, the RBI, Planning
Commission and also the Finance
Ministry take serious- view
and deprive the States of loans and
grants. But these guidelines are not
followed by the Central Government.
It is very strange that these norms
do not apply to the Government at
the Centre. It is a very dangerous
phenomenon. So, I feel it is high
time the R.B.I, issued guidelines to
the Centre. Every year, the Ministry
of Finance and the Planning Commis-
sion should report back to the Parlia-
ment the details of expenditure of
every Ministry. Then alone we shall
be able ro see the realistic picture .of
our economy. ,

I said sometime back that the States
are being neglected. I will cite only
one case to substantiate my charge.
Tamil Nadu has come extremely well
in implementing family planning
programme. Kerala and Maharashtra
have also don, well. But the Centre
has not given any special assistance to
these States.

Madam, I com, from an agrarian
family. I know the heart beat of
farmers. We all know that the
farming community comprises of 85%
of the total population. But' agricul-
tural sector has been given a meagre
allocation of fundin this budget.
...(Time  bell rings).. Just two
minutei.
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The Chief Minister of Tamilnadu
Dr. Kalaingnar, has given concessions
to farmers to the tune of Rs. 116
crores. Short term loans and interest
on mid-term and long term loans have
been waived. The Governments of
Andhra Pradesh and Karnataka have
also done this. But the R.B.I, and
NABARD oppose this kind of deci-
sions. I fail t, understand the logic
behind this. If the Centre announces
such decisions then the R.B.I, and
NABARD have no problems, no objec-
tions. But if the States do the same
thing hell breaks loose. I would have
appreciated, people would have appre-
ciated, if the Centre had come forward
to advance funds to the States for
these purposes. But y°u never did so.
You announced the crop insurance'
scheme. That has been implemented
only in few States. I ask an apposite
question. What sin the other States
have committed? This year you have
announced subsidies on fertilizer to
th, agricultural sector to the extent of
Rs. 5,000 crores. The subsidies are
given separately to both, the indus-
trial sector and the agricultural sector.
This amount of Rs. 5000 crores is to be
given as subsidy on fertilizer-to the
agricutural sector. But this subsidy
is often misappropriated by the ferti-
lizer industries and as a result what
farmers -ret is only pittance or nothing
at all. So the Government should e
that it reaches the farmer, in full. I
rep?at it because, usually this kind of
subsidies are misdirected and misuti-
lised by industrialists with the conni-
vance of the concerned Government
machinery.

THE DEPUTY CHAIRMAN: I will
request the. Hon. Member to complete
hie speech.

SHRI PASUMPON THA. KIRUTTI-
NAN: Just one minute more please.

THE DEPUTY CHAIRMAN: It is
enough.. Your time was only five
minutes. I gave you more time be-
cause it is your maiden speech.
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SHRI PASUMPON THA. KIRUTTI-
NAN: Yes, I am. completing in a
minute.

THE DEPUTY CHAIRMAN: That
should not become a practice.

SHRI PASUMPON THA. KIRUTTI-
NAN:  Therefore, th, Government
should see that the subsidies meant
for farmers reach them in full and on
time. As I conclude, I want to gay a
few words on Jawahar Rozgar Yojana.
Because of the affliction of Hindi Jin-
goism you have brought in this strange
name that is unintelligible to most
people. 1 understand RLEGP, NREP,
IRDP and also Jawahar. But I do
not understand what is meant by Roz-
gar Yojana. It conveys nothing to me.
Why at all this semantic play? Because
you want publicity just by rechristen-
ing the existing schemes. I tell you
sincerely that this scheme will create
only work but not job. It will not
provide employment to the unemploy-
ed as the Government claims. It will
create only chaos. Since you have
-clubbed various schemes like NREP,
RLEGP and IRDP in addition to direc-
ting Rs. 500 crores from the surcharge
on income tax towards Jawahar Roz-
gar Yojana ther, 1is apprehension
among the States in general and
Tamil Nadu in particular that the
above said schemes will suffer for
want of adequate funds. I want the
Hon'ble Minister to give an assurance
that these schemes will not suffer be-
cause of the Jawahar Rozgar Yojana.

Thank you.
ot geata oy seenfen -
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SHRIMATI BIJOYA  CrtAKRA-
VARTY (Assam); Madam, Deputy
Chairman, so far as this" Appropritttton
Bill is concerned, I want to gpeVkioVA

my apprehensions.! I feel that the cur-
rent Budget S and the Appropriation
Bills only increase our apprehensions.
In his. speech. Mr. AhluwaUa mention-
ed the Rozgar Yojana several times—-
he mentioned it 25 tunes: and I come
ted it—and I'would like to: state that
my apprehension'is that all mthese Roz
gar Yojanas would create conditions
for more unemployment in the coun-

Madam, th. honourable Minister of
Finance may get applause’ from his
parttymen for presenting a populist
Budget with an eye on'the coming
elections. Thfe QtWernment'iy only
incidentally concerned about the well
fare of the rural people,-the -rural
poor, and it is showing its concern
only at the fag and of the present? Five
Yean Plan. Now; thf Government has
abruptly realised, in the election year,
that the soul of the coutitsry really is-
hi the Villages where more than
per cent of the people- live, out of
whom about 60 per cent live-in abject
poverty and misery.Therefore 1 can
not' congratulate the Government or
appreciate these moves' because think
that all theselourful balloons' will
burst out inno e and-'these'thing*
will create only a ripple hi the wvastt
ocean of MbjeeYpoverty' i#th* country.

The Budget has nothing; particular
by way 6f long-term welfaretheaeures
and a%such; the Budget canned create
conditions- for a welfare. State, hi the
near.iuture. As far as my State-of
Assam is concerned, Gehtre's.-interest
ia not noticeable' there either in the
development of the State or, in the
the smooth running'of the,State itself.
Assam has been beset with a number
of problems and many of them,;have
originated because of the Central
Government or have been organisced
by the Central Government itseif The
Bodo agitation is a clear .case in point.
Many people, scholars with a detached
judgement and objective assessment,
all over the country firmly believe that
the Bodo agitation In' Assam is going
on because of the eentrtfand that it
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is only at the instance of the Centre
that it is going on-

-Madam, we are  passing through
such a stage in our country's destiny
that the Government can even sell the
country's integrity for the sake of the
interests of the party to get votes.

Madam, Assam is a resourceful St-
ate, but in every field of its activity
Ihe picture of its being under-deve-
loped is prominent everywhere. All
the planning could not wipe out the
regional imbalance in the State. The
problem of regional imbalance has
been in the full view of the planners
ever since the beginning of Indian
planning An objective appraisal of
the deficiencies in planning has not
yet been made. The built-in deficir
encies in the planning at strategic
levels and want of synchronization of
inputs are glaring. The result is
huge economic loss. According to
an eminent economist, the basic,vari.
able in regional planning is popula-
tion." Assam is an open State hav-
ing large-scale migration from the
bordering States. The' State is  ex-
periencing influx of population "from
Bangladesh and Nepal, which’ serious-

ly affects her demography knd also
her economy. The Central Govern-
ment is a silent onlooker of this

problem. The silent Invasion of for-
eign nationals creates not only a prob-
lem in Assam but since Assam is a
part of India the invasion is not only
on Assam but on India also.

Madam, a major portion of the per
capita income of Assam flows out of
the boundary of Assam. This is a
sad state of affairs of my State. Like
the waters of the river flowing to the
sea, all the available income of Assam
is extracted out of Assam and flows
to other parts of the country but it
eannot enrich my State. The colo-
nial attitude of the Central Govern-
ment breaks the very backbone of
Assam's economy. What is worse,
Madam, is that all the head offices of
major commercial and industrial con-
cerns are located outside the State.
As a result... (Time bell rings)..
I Will complete within two minutes.
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is a, result, money, services and -all
other facilities ,re enjoyed not . by
the people; of Assam but by the peo-
ple off other parts of the country. We
have a cow which can give milk but
the milk has not been drunk by. the
people of the State. . -
*Further, flood is a major problem.
The Brahmaputra is the, biggest river,
in Asia, but the floods cannot . be
controlled by? the meagre resources of
the State. - Last year'Assam suffer®
ed five continuous waves of" , emflood.
Out; of 18 districts 7 are completely
under'.flood* Gut of floods . also the
Central Government,is making politi-
cs. It is alifeiand-death question' for
the people of that part. So I feel
that the Central Government should
take the problem- seriously and jb?y
to redress our .grievances. .
.'Madam,, another, point is about the
CentralUniversity.It is proposed
that one Central University ¢ will' he
set up in Assam. But'.with this also
the Central Government is playing
politics. They want to provoke one
group' ojf. persons living in' Assam
against another so that another trouble
i$ created there/

So far as other things are con-
cerned, the less said I the better. ;The
railway line stops at Guwahati, < it

never crosses Guwahati; it stops
there. Same is the case with tburl-
sm. The ‘'restricted area' dritorion

is still 1 there. ' If a foreign ¢ tourist
can go up to' Ladakh, Madam'* why
can't he go to Assam? m I urge -on the
floor of this house that this ban may
be, withdrawn in the case 03f Assatti.

Madam, again in the matter of
appointment of .Governor, the . Chief
Minister iy never consulted; he is
simply informed.

I urge wupon, the Central Govern-
ment on the floor of this House, Ma-
dam, to give due justic, fo rion-Cortg-
. ress (I) States and jjot to play politics
with the simple and real issues of non-
Congress D) States..
Thank you, Madam.

THE DEPUTY CHAIRMAN:
Minister. .

Hon,
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SHRI B. K. GADHVI Madam, De-
puty Chairman, I am thankful to all
the 15 Members who have participa-
ted in this discussion and for giving
us very valuable suggestions.

Madam, when the initiator of the
discussion opened up his speech, I
thought that, perhaps, some new
points might be emerging from his
speech. But I say with a little con-
sternation, that it was a very old
worn-out record being played also
with: a worn-out pin that for the last
40 years nothing has happened in this
country. As a senior Member, if he
looked back to the position of the
country when we got emancipation
from the shackles of the British
rule, he)'should have realised that in
the position then and now, there is
a vast difference. India which had
hardly any"semblance of. Industrial
development at that time and. a great
agrarian country but incapable of
sustaining its population even in the'
area of food if the scarcity or the
famine visited the country, is now
in" a position to withstand the rigours
of the famine which visited this
country and "which was unprecedented
and never experienced by the count-"
ry for the last 100 years, as the re-
cords eay. it this 1is the develop-
ment' on the agricultural front, then
to say that the contribution of" agri-
culture in "our GDP has come 'down
from 1951 is not a" proper appreciation'
of the' fact. Whenever you want to
exaimne any indices about the deve-
lopment, both on the agricultural fro-
nt as well as the industrial front then
the m' contribution and the ratio varia-
tion'between the contribution in the
GDP from the various' sectors are-the
Indices to measure as to in what m
direction the country is going and
whether development is there or not.
Today, if, you "say,, as you have said, -
that the agricultural contribution in
our GDP in 1951 was 61 per cent and
now ft has come down to 24 per cent,
then you should appreciate that al-
though- the production has not'come
down, in the other. areas the eontri-
button has gone -up, mainly in the
Industrial areas.  Industrial produc-
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tion has gone up, infra-structural pro-
duction has gone up. And without
understanding these aspects and this
facet, if you go on analysing, per-
haps, you may not be in a position
to grapple with the situation, to grap-
ple with the realities of the deve-
lopment. T would wish that the hon.
Member would again give a fresh
look to his thinking and his acquisi-
tion of knowledge.

Madam, as'it was initiated, I would
like to give some of the -figures
comparing 1950-51 and 1987-88. In
the area of foodgrains, we had 50.8
million tonnes in 1950-51, and in 1987-
88, we had 138.4 million tonnes, and
we expect in 1988-89 to the tune of
170 million tonnes. You can mark
the difference. In steel, in 1950-51,
we were 1,04 million tonnes and to-
day we are 10.65 million tonnes. In
cement, in 1950-51, we were 2.7 milli*
on tonnes and today we are 37.fr mil-
lion tonnes. In coal, we were .32.8
million tonnes at that time and today
we are 190.9 million tonnes. In crude
oil, we were 0.260, million tonnes and
today we are 30-4 million tonnes. .In
power generation, we were 5.3 million
kilowatts and today. We are 201.9 bill
lion kilowatts, ... And, therefore, our
GDP in. 1951 was Rs. 9,177 crores, but
today Jt is Rs. .2,93,306 crores. With
these figures if you say that no deve-
lopment has come up in this country,
for the" last 40 years, then perhaps, I
am afraid, you have. not understood
the country and you have not under-
stood the development of the country
at,aii.” e

"Madam, ," very "general criticism !s
Ievelfe'd by almost all the Members
sitting on "the opposition benches afe-
out the Nehru" Rozg'ar Yojana and "
they have tried to make out that it
is- a. political gimmick, that'it is an
election stunt; . In 1971, when Indira-
ji gave the. Garibi Hata, programme
to this country, your argument was
similar. But oyer the years you-
Would have found that it-has now be-
come a national programme. Now,
here we. are again m- giving'another
programme of Bekari Hatao  under
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this Yojanat and that too we are am-
algamating and we are making a co-
ordinated concept of socio-economic
development right front the grass-
roots level of the country, i.e., from
thecvillage we- are -trying to harness
the people right at the- village level
to be instsruanental in developing the
areas in which' the poor sections of
the society can have benefits and they
can deliver the.goods and that is why
two coordinated effprts are on, one
Is that under this Yojana it will be
amalgamated with the NREF and
RLEGP, and the second one is to have
a rejuvenation by putting up more
tonic, into the village ,panehayats and
the Panchjiyat structure of the-count-
ry. so that we. do not criticise what
we ale.- presently, criticising in both
the Souses, alt sections, ail people
across the Benches, that there are
leakages, that there is, no proper id-
entification of the beneficiaries, that
at the other end; of the tunnel light
is not seen, that at the. grass-roots
level people are not getting, the bene-
fits, all ,, these criticisms that we are
making with,a view to have a more
attentive  monitiring  system,  right'
UP. to. the village level, we, are? again
fortifying, and - consolidating the con-
cept- of Pinchayati-Raj and at the
same,time we are enabling panchayats
With more .financial.powers,, and we are
trying, to give, them finances, so that-
whatever is required to be given-to the
people below the poverty line, un.
employed People, a new, sense a new
husiasm, rejuvenation of their as-
pirations which is needed to alleviate
the frustrations- from the youth of
this-country, eonld be brought .about
and,-that is why these two-concerted
and coordinated efforts are on.

And that is the very reason, and
that is why I say that when in 1971
Garibi Hatao programme was launch-
ed” the same’ hue and cry was there.
But later on all the Governments, in-
cluding the opposition Governments
in the various States had'to adopt
these and say that these are national

emphasis and attention to these prog-
rammes. A day would again come
when the nation would hail the Be-
kari Hatao programme and this re-
juvenation of the Panchayati system
in the county would be hailed a* a
hallmark and a socio-economic re-
volutionary  step, which everybody
should --.understand across the party
line; This is the very basic featura*
This is what Gandhiji said. We had
many commissions on panchayats.
But everybody says and it is your
criticism too that planning is being
done from Delhi, sitting in air-condi.
tioned rooms and that is why they
have not grappled with the reality.
That'is what you criticise and that is
What -we also feel If the wearer of
the shoe does not know where the
shoe pinches, then he cannot ¢ rectify
the defect. And-that why it has
to be seen where the pinch is at the-
lowest level. And the-lowest level
is being given-some vitality to tackle
and to ! combat with the-problems
And; therefore;' to say" that this .yoja-
na mwould not work properly or that
this Yojana i has got - another \ motive;
Would not be the right thing to do.
Personally, I would- say that we all are
political  parties. = What is the
fundamental duty of a political party?
The fundamental duty of a political
party in our democracy 1is that it
should dollver the geeds-to' the'
liking of the people. If -the

people like- a particular
programme, then it iS no-
Use saying that it is  political
gimmleks-or-election motivated pro
gramme of' this programme or that

programme. That i;, why T say that
when we speak about the realities,
when we speak of the programmes,
we have tO speak also in the context
that we are running a political sys-
tem In the country, a democratically
elected Government, and a political
system  which sustains democracy,
which strengthens democracy, and we
are running that system. That system
could best be run when the political
aspirations of "the peopl, are fulfield
When the people's desires are must
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with and when programmes, particul-
arly for economic emancipation of the
people, to ameliorate the conditions of
the down-trodden are taken up. If
we are able to bring about those con-
ditions, then only we can have justi-
fication in saying that we are a politi-
cal party, and that is what we are do-
ing. That is the reason why despite
your hue and cry, people of this
country have got faith in this party for
the last 40 years, since independence,
and even score indiependence they
had faith in our party. We do not
grow like mushroom. We hav, got a
sustained policy and programme. Not
only after independence, even prior
to independence there was a planning
committee in the Congress party it-
self, and we gave planning to this
country, from which infrastructure has
come up today.

We are criticising pubi, sector under
takings. When their conception was
made in the past, profit was not the
only motive. The motive was to create
an infrastructure so that country can
take a leap forward, and that i; Why
we said that public sector undertak-
ings must have a commanding height
in our economy. Today also that con-
cept is constant; but we certainly
ewish that wherever there are defici-
encies, if the public sector undertak-
ings re not coming up to expectations
of the people, if their contribution to
the national exchequer is wanting or
falling short, then certainly there
should be something to be don. and
I wou'd 'inform the Hous. that for
a constant review and monitoring of
the functioning of the public sector
undertakings, , a committee is there
headed by the Cabinet Secretary, to
look into all these aspects. Some of
the public sector undertakings have
not even no profit motive, but they

were not established, for profit.
Take. for example textiles.
Why did we nationalise it? It

was not because they were sick units
which could not give u, profits but
we had to tak. care of the labourers
also Similar is the case with other
industries where we give them finan-
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rial assistance and we restructure their
financial conditions. It is not merely
for the purpose of making profits. It
is also for the purpose of helping
labourers who would otherwise be
rendered unemployed and be put to
great distress and difficulty. So, you
kindly view the elephant as it is be-
ing viewed by the man who has get
eyes .to see, and not like a blind man
who feels one sid, of it and says it
iy a. pillar, and the other blind man
says it is, like a wall and the third
man says something else. A-totally
comprehensive picture has to be taken
of it and unles we do it, we cannot
have a fair idea about it.

I know it is you, duty to criticise
the economy. If ,. go wrong, it is
your duty to point out and be a watch-
dog and tell the Government where
it is failing. That is your duty. But
at the same time, to cast away totally
all sense of appreciation and go on
hurling criticism for everything will
not be fair... (Interruptions)

sy A wagw f4g : w9 S Fg
% ...
SHRI B. K. GADHVI; You cannot
understand it. Kindly keep shut.

off Tw wadw fag . WS TAw
& #giwat ... (srEwe)
grawafa @ g 994 feeed
na fafau ama $fse. | .
SHRI B. K. GADHVI; It i; not with-

in your competence to understand
economics.
Therefore, what I want to submit

is, when w, view economy in its to-
tality, only then we can get , true
picture. Today, what is our stance?
People talk about debts and other
things;” external debts and "internal
debts. Do we not appreciate resilience
of our own economy which had with-
stood the pressures from many factors,
external and internal both? Even then
India was in a position t, say to the
IMF that We do not want any special
assistance. India ca, do away with it.
Is ther, any other developing coun-
try in the world to do so? They would
kneel down and buckle down before
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pressures, economic pressures and not only in the conventional markets

. levers, and that £s why you see what
is the Indian position as compared to
other  countries  position,  because
economy also has a bearing on the
trend of prices. You talk about exter
nal debt, internal debt, debt trap and
other things. I would like to give a
comparison here. If you take the
four years' average, 1985 to 1988, in
the Latin American countries, the price
rise is 136.83 per cent but in India it
is 8.15 per cent. And you say that we
are in a debt tarp, that there is* in-
flation, etc. You say that we should
contain inflation. But I would like to
point out that inflation is under cont-
rol. Prices are also under control.
Not only that. We hav, our prestige.
Everybody knows our capacity to
withstand and to abide by our com-
mitments; it may be foreign debt or
it may be internal debt. People have
the confidence in us that we can re-
pay whatever we borrow. This confi-
dence is of great value. This confidence
comes not only from th, other things
but it also comes from the manage-
ment of the economy. India has neve:
defaulted. Indiais capable.

Of course, it is true that there is
adverse balance of trade. Our imports
outpace the exports. But we are aug-
menting our exports, (Interruptions)
You cannot understand.

s A wadmfag : Ffes =
FLHT T AIOFIFIAT FHAT w7 faqr
ar gay W F1 N Fqrd

st ato Fo TFA < ATT ATTAC
7 9z #ife \ (swrwm)

it U wadwm fag : AT SATAN
gawar & | (ewaevr)

Irawmafa ¢ UW AFEW S oA09
&3 A1} | gAY N A @ ¥ fared
g sifac

SHRI B. K. GADHVI: 1t is true that
so far as the balance of payments posi-
tion is concerned, we hav. to be cau-
tious. We cannot afford to be spend-
thrift. We cannot afford to be prodigal.
At the same time, we are making a

and in relation to conventional commo-
ditie, but also in  non-conventional
markets and in relation to mnon-conven-
tional commodities. But for upgrading
the technology, for improving the ex-
pertise, if we have to import, w, have
to import for the larger purposes in
future. After all, we have to lay the
foundation, the Dbase. On that solid
base, India can leap forward, At the
same time,’ i would like to assure the
House that Government i, alive to the
fact. Therefore, we are again recast-
ing the whole thing, I, regard to un
essential items on th, OGL, there is
a scrutiny” on by a committee. They
will try to scrutinise the areas where
we can curb the imports. But if there
is an export-oriented concept in any
of the imports or it is an essential item
for upgrading the technology or it
may be project imports or it may be
engineering good, import Or imports
of other types of technology or ex-
pertise or collaboration etc., certainly
we hav, to import. We hav, to up-
grade the technology. We cannot shut
our windows. We cannot afford to
prevent fresh winds coming from out-
side. I would again sa, that w, are
aware of it. I hope our exports which
are now picking up would be in a
more favourable position next year.

ol >
Madam, as I said, not many points

have been made by hon. Members who
spoke on this Bill. But one Member,
Mr. Raoof Valiullah, said that the
pattern that we are changing has crea-
ted some problem for the States. He
said that the devolution of funds
meant for the States has come down,
in regard to small savings and other
things. 1 believe, his apprehension is
misconceived. After all, we have in-
troduced many other things like the
Indira Vikas Patra, the Kisa, Vikas
Patra, the Monthly Income Scheme,
the National Saving Scheme, etc. In
1988-89, small savings have substan-
tially exceeded even the revised esti-
mate of Rs. 4,600 crores. The original
estimate was only Rs. 3,700 crores.
Therefore, in regard to the share of
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the States in small savings or i, rela-
tion t;, schemes like th, Indira Vikas
Patra etc., the States have not suffer-
ed at all- That was one view at that
time. But later on, w, rectified it.
Therefore, there should not be any
difficulty for the States to manage
their economy. But I would like to
submit one thins, that we- have -got
the federal structure and hence all our
F:&tes are as irrvucrtant limbs of the
body as the Central Government is.
Tiripfore, the rising tendency in the
states not to mop up or create their
own resources and always to depend
upon or to ask the Centre to come to
their help, even for the affairs which
they are supposed to manage, is not
a healthy trend from the point of view
of a strong economic nation.

SHRI RAOOP VALIULLAH: I did
not say that. I said giv. us th. royal-
ty that is due to us.

SHRI B. K. GADHVI: I do not say
that you hav, said this. This is our
general observation that all the States
are supposed to manage their economy
well and even for the funds which go
to them from the Centre either through
Centrally sponsored schemes or other
schemes they are the implementing
agencies. We have got our own limi-
tations and constraints. We cannot go
to the grass-root level and implement
Marticular  schemes.  Therefore,  States
have to be more vigilant, districts
have to be more vigilant. Members be
longing t, all political parties have to
be more vigilant so that ther, are no
leakages, so that the corrupt people
and the black sheep are eliminated
from the field. That has to be the
concerted effort. It is no use just t°
go on sermonising or advising and
telling that this  that should or
should not be done. If,wishe, were
horses then the beggars would ride.
So, I wish to say that States have also
to manage. A, the Madam from Assam
has said, if they do not create, if they
feel shy of ‘'augmenting their resour-
ces, if they take a populist stance,
perhaps politically it will b, in our
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favour but economically it cannot give
eus a sound base.

O i fag  c%e qfewe-
T F ¥ G oy Aty

St &flo %o wgdl : HIGRY Saly
& 7Y 3 whar g wro §r agaifes
&, Zifmare urq‘m ¥

o TR nzgw fog : we  Ifewre-
SqT & Iy tga“f WITE &1 g7 Ao
& AT § 1 furT, Idrar @ o
g &

=t dte &4 wgHl
FFT4T &, GAIT |

Ty fawar giaw fom,

wEer fuay AEEa |

L dEga ¥ uF

- A T F ad faiw war
g, afsd =19 §F wiEy &7 gREar

T8 AT TGFAT

wtmmmfua e & @
sarEr fegE oS ¢ 1 S wE @
grar ¥ =g gad a0 qE quEAT
4N
SHRI B. K. GADHVI; i do ot know
on what premise the Members were
attacking that the Budget was prepar-
ed by the bureaucrats". Of course, bu-
reaucracy is a part of our system. We
cannot do away with them. They fur-
nish u, the data. They give us sug-
gestions and ideas, but ultimately it
is the policy decision which is to be
taken by the elected  Government.
All  the concepts about programmes
and other things, if they belong to bu-
reaucrats, why do you accuse us of
not doing or implement'ng these
things? When w, go in the field for
elections, you will not say that the
bureaucracy ha, done this, you will
say that this Government, Mr. Rajiv's,
Government has committed this error
and that error and we will hav, to
reply also. We would not sa, that it
wag; done by bureaucrats. So, all the
policies, programmes directions and
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everything, they belong to the politi-
cal executives of the country, and the
political executives, in fact, are the
Prime Minister, the Cabinet, the Coun-
cil of Ministers, etc. Therefore, it does
not behove senior Members like Mr.
Yadav and Mr. Sinha to say all these
things. I can understand about other
Yadav saying anything which hardly
has any sense, but for them to say
like this is not proper.

SHRI B. K. GADHVI; Now Mr.
Sinha has made two points which I
think I must dwell upon. Firstly, he
say, that we have given instructions
to make a 5 per cent cut and in that
case we should have asked for 5 per
cent out in the Appropriation Bill
also. It is a technical subject that Mr.
Sinha has raised. I would say that we
have not given instructions that there
should be a five per cent cut in the
amounts  allocated to  the  various
Ministeries. What We ¢ have
said is  that  they should  keep
five per cent as reserve, without spen-
ding, and that we would be monito-
ring  their  expenditure = month by
month and we have set up a Commit-
tee for '"that. The constant criticism
has been that in the last lap of the
year, in the last month, there is a lot
of rush, of expenditure. With a view
to preventing it and seeing that every
amount is utilized for the purpose
proper for which it is meant, we have
Baid that they will have to keep five
per cent as reserve, but not as a cut
(Interruptions). Therefore, to say
that a five per cent cut should be there
in the Appropriation Bill also, is not
a proper approach. .

Another point he made was that
we have swerved from our industrial
policy and we have given certain pro-
jects on a turnkey basis. That is not
swerving. Some of the projects are
such that ,we have to go in for global
tendering and, in a competitive mar-
ket if a man from another country
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gives his tender and if it 1is justified
we may give it to him; there is no-
thing wrong about it. It will be
appreciated that our Indian Railways
and others are doing some jobs in
other countries on a turnkey basis.
It does not mea, that w, have devia-
ted or swerved from our industrial
policy or that we have given the go-
by to it. Mr. Sinha has gone out.
Perhaps he should have understood
this matter.

Now, another matter which has
been made was about gas. Mr. Raoof
Valoullah raised... (Interrttptions)

THE DEPUTY CHAIRMAN: Please
djon't disturb "when the Minister is

replying.

THE DEPUTY CHAIRMAN; Please,
everybody should keep quiet.

=ft T wadw feg ¢ % ufEsane-
T F =Wy @ w0 ggAT wew
zar & faast £ fggra g s
AT @AY § 1 gAY FOT 7T &1
7R g1 W E, AT wew g
@I ¥ | 5 %2 Uhraargsiad ¥ gov
AT ...

sfg arer anw g @ ... (e
aw)... ¥ wwar § o ga
T wT T\

THE DEPUTY CHAIRMAN: Mr.
Minister, you don't reply to him.

SHRI B. K. GADHVI: So far ESS
the question of royalty is concerned,
the States of Assam and Gujarat have
asked for ad hoe money also but we
have not acceded to that. The matter
is under consideration of the Com-
mittee and I am hopeful--------------

(Interruptions) ,
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SHRI B. K. GADHVI; Now, ano ther
point, Madam. Mr. ainha drew attention to
-a press report and saic that m'ore
projects  would not b«

cleared because of constraint, of fo. reign
exchange. But I would like tc clarify that'
there is no truth in the report that
Govrenment has  decided on suspending of
projects  because oi . constraint of foreign
exchange. No . such orders have been
issued by the Government. So, whatever the’
press reports are, they are not based- on
facts.

' The honourable DMK Member who
made his maiden speech. spoke about
the oil pool surplus. There is nothing
wrong about it. The year before
also it was done. He said that the
balance should be distributed among
the States. In that case, I would say
we are giving subsidies on food, fer-
tilizers, exports and  other  things..
W. never asked them to bear share
of . it. Likewise in this matter also we
cann'ot give a share. That, money
-was  lying idle and we  have
spent it.

a

Lastly one basic feature 1 would
cover and then close, and that is
about the deficit to which Mr. Yadav,
while initiating the discussion, refer-
red. Let me tell him how much
fruitful our exercise has been. In
1986-87, our estimated budget deficit
was Rs. 3,703 erores, the revised esti-
mate wa, Rs. 3,703 crores *d actuals
came down to Rs.-3,261 crores. It came
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down from the revised estimate.
For 19877-88 it was Rs. 5,688 crores. The
revised Estimate was Rs. 6,080 crores.
The actual came down to Rs. 5,816 erores.
For this year, that means last year,
1988-89. P. am  happy to  inform the.
House th?at the Budget estimate of the
deficit Was Rs. 7,484 crores, the revised
estimated was Rs. 7,940 crores, and the

actual deficit has come to Rs. 5.810
crorefi. That means Rs. 2,000 crores
less I than the revised estimate. This

is the actual I ,, giving because the
igvires recently we got. This would
ilidicate that we are all alive to see
that the deficit is brought down. We
are. also alive to the fact that the
non-Plan expenditure  should not
exceed the revenue receipts. But at
the same time; w, also hav, to appre-
ciate that so far as the non-Plan ex-
penditure is  concerned, the moment
you create an asset on the Plan and
transfer it to the non-Plan side, then,

on maintaining and running that as-
set you have to spend, and if you do
not spend, then, perhaps, you cannot

have the utility of that at all.

Mr. Jaswant Singh spoke about de-
fence. It has already been made
clear that although the defence bud-
get has been frozen to Rs. 13,000
erores, if need arises, then, defence
would never feel the want of money.
But in certain areas without compro-
mising  with  the defence  prepared-
ness, we have been able to achieve
more economy. That everybody had
demanded. It is not that we have
compromised anywhere on the de-
fence preparedness or on the defence
projects. But it is a very huge or-
ganisation from which you can scan
out something and have a little more
savings. That exercise has been
done, and it is because of that that
we have been in a position to continue
the defence budget. But 1 reitrate
that if the country needs more allo-
cation for the defence services, if the
need arises, then . funds would not
be wanting, there would not- be any
constraint of funds.
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Madam, with these words, I com-
mend-the Bill. Perhaps, I have met all
th, points. I thank again all the Mem-
bers.

At HgeaT. wltA : ol T
S & R T oy Fiey (srre)

ST : nwmaiw’tl
(e

Mr. Amin, there is a produedure.
Perhaps you are a new Member*. You
should have read the rules. The.re if
a procedure in the House. When i
Minister iy speaking, you are not  to

disturb.  Also, you cannot ask ques-
tions directly. If you want, you re-
quest the Chair. i will not allow

this unruly business in the House,
that while the Minister is on his legs,
everybody is having a dialogue. This
cannot be allowed in the House.

: sﬂmmﬁr@ tr.mattaw:z’rm
) _ o

mmfe SE] @m tmm
@Y 'grar & T a1 A FwTan

Only you do it. If you want, you
please ask that you have a point
which has not been answered.

The Minister will answer it if he
feels like doing so. You just can-
not get up and create an unruly scene
in the House. I would not allow
this.

The question is:

"That the Bill to authorise pay-
ment and appropriation of certain
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sums from and out of the Consoli-

dated Fund of India for the, servi-

ces of the financial year 1989-90, as

passed by thg Lok Sabha, b, taken

into consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN: W«
shall now take up clause-by-clauwe
consideration.

Clauses 2to A and the Schedule
were added to the Bill,

Clause 1, the Enacting Formula and
the Titt, were added to the Bill,

THE DEPUTY CHAIRMAN; ,Mr.
‘ValiuUah, I had warned everybody
that. while the Bill is being passed,
nobody should disturb the House.

SHRI .B. K.
move;

GADHVI: 1 beg to

"That" the Bill be returned."

The questions was put, and the mo-
tion was adopted.

. THE DEPUTY CHAIRMAN; The
House adjourns till 11-00 o' clock to-
MoIrow.

The House then adjourned

at twenty-five minutes past
six of the clock till eleven of
the clock on Thursday, the

4th May, 1989,



